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(vii) REpORTED MSTURBANCES IN Sm-
NAGAR ON 26TH JULY, 1980. 

DR. FAROOQ ABDULLAH !Sri-
nagar): On 26th, a civilian rickshaw 
met with an accident with an army 
truck in Srinagar. The driver of the 
truck was drunk. Mob collected 
around the truck, manhandled the 
driver and later took him to the Po-
lice Station. Some people in the 
truck went to the barracks and from 
there som.e jawans came and took 
part in damflging property, vehicles, 
causing injuries to civilians. This has 
resulted in making the situation tense 
in the valley. Ever since indepen-
dence, the Army Civilian relationshlp 
has been excellent and they have 
always defended the honour of the 
weak with courage and dei-ermination. 
This incident has led to ~"idespread· 

gossip and anti-social (' lements are 
going round spreading a] 1 sorts of 
malicious gossips. This is resulting 
in defamation of an Army which has 
an unblemished record. No one, be 
he civilian or an Army person, is 
above law and I am sure our worthy 
Defence Minister ,vill assure both 
this House as well as the people of 
Kashmir that all steps will be taken 
to apprehend the culprits and that 
the loss of property and human life 
will receive adequate compensation, . 
and measures will be taken so that 
such incidents do not recur in future. 
I want to assure the people that we 
in this House, one and all, condemn 
what happened on 26th. We share 
their grief and sorrow and we are 
hopeful that their wounds will heal 
and that it will not leave any scar for 
the antiusocial elements wh~ want to 
capitalis~ on this situation. We all 
must warn them that they will ,not 
be allowed to do So and that India 
is one and will remain united to 
fight indiscipline or any breakage of 
law. 

SHRI K. P. UNNIKRISHNAN 
(Badagara): Sir, there is no quo-
rum in the House. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): I think 50 members 
are there. 

SHRI ATAL BIHARI VAJPAYEE: 
[ 

(New Delhi): I hope you have gone 
through the statement .made by Mr. 
Abdullah .... 

SHRI K. P. UNNIKRlSHNAN: 
There is no quorum. The House can-
not go on. 

MR. DEPUTY-SPEAKER: Let the 
quorum bell be rUn ... 

Now there is quorum. 

12.40 brs. 

FINANCE (NO.2) roLL, 1980-
Contd. 

MR. DEPUTY SPEAKER: \Ve now 
take up further consIderation of Fin-
ance (No.2) Bill. 

Shri Sam in uddin. 
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): There is no quo-
rum, Sir. 

MR. DEPUTY-SPEAKER: The 
bell is being rung .... 

Now there is quorum. The hon'ble 
_ Member may please continue. 
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SHRI BHAGWAT JHA AZAD 
(Bhagalpur): Mr. Deputy-Speaker, 
Sir, while participating in this dis-
,~ussion on the Finance Bill, it is my 
'privilege to remind myself and Mr. 
Venkataraman that we were the col-
leagues in the First Lok Sa bha of 
this country; and it is my proud pri-
vilege much more today, Sir, to con-
gratulate him on his achievements as 
Finance Minister in a very .. hort pe-
riod indeed. 

This Budget is a Budget of posi-
tive achievements if I may say so, 
and therefore, Sir, the Finance Bill 
naturally reflects the various relief 
measures and the other measures that 
are necessary. It is a Budget Vv'hkh 
gives relief middle classes to 
workers.. both skilled and unskilled, 
farmers and artisans. There are seve-
ral provisions in this Budget which 
give relief to the above classes \vhich 
I have mentioned. The first one 
among them is the raising of the ex-
emption limit for Income-tax from 
Rs. 10,000 to Rs. 12000. Before this 
even a skilled worker in a factory had 
to pay income-tax. With this raising 
of the exemption limit for In comc-tax, 
they will be exempted to that extent. 
This will benefit about six lakh peo-' 
pIe, as the Finance Minister himself 
.has pointed out. 
13 Iu1L 

The wl'harge which ... been redu-
ced Will brtnc dO,.. .. mau.UID 

marginal rate from 70 per cent to 66 
per cent I had the privilege to save on 
a Committee when Mr. Chavan was 
the Finance Minister when we sug-
gested relier and that itself had' 
brought down the tax limit. from the 
highest tax limit to 66 per cent. It is 
now agreed that that would really 
help. I for one have always been ad-
vocating that for direct taxes there 
should be the highest limit which 
would help to a great extent SO far as 
our country is concerned. In India 
direct taxes would yield much more 
than what they are today. I have 
come to the conclusion after an inten-
sive study that there is a case for 
bringing down the highest tax level to 
66 per cent. It will be brought down 
now by way of gIvIng surcharge 
relief. But I feel that it should be 
brought down still so that it would 
take the pressure off from the Income-
tax officers for investigating small 
cases. large number of cases who are 
small fish. whereas the big fish go un-
hurt. Theref~re I feel that it will be 
advisable for the Finane Minister to 
concentrate his action on tbe highest 
tax slab where they will get much 
more than what they are getting today 
by catching the small fish. The reduc-
tion in ~urcharge will also help in the 
direction of Wealth Tax where the 
limit has been raised from Rs. 1 lakh 
to Rs. 1.11 lakhs. The Finance Mi!lis-
ter has claimed simplification in the 
procedure that is, giving time fOr 15 
days. Co·ngratulations. But I would 
say that it will not go to that extent 
that we feel it necessary. It is a c-ry-
ing need of the country that ti. ~,:e 
must be simplification in the proceduJ:e 
of the tax-system in this country. 
Every year. second year. t'hird year, 
we get the amendment notice. That 
does not make it easier to deal with 
the law of the jungle whiCh the 
Income-tax Act is at present. I will 
congratulate the Finance Minister for 
the modifications made. Today an 
ordinary man who is subject to 
income-tax, because his eamine Is 
more than Rs. 10,000 or RIJ. 11,ftOI/-
per annum, cannot tile tile i~ 
fax seturn without the IIeJp Gf a. ... 
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[Shri Bhagwat -Iha Azad):

yer or the pleader. Let there be a
clear simplification So that an ordinary
man can understand it well. But that
is not possible today. Anybody who
has to file income-tax return today
must take the help of a lawyer, that
too an income-tax lawyer by paying cl
handsome fee. Therefore, what you
have initiated fOr the simplification of
the procediire is a welcome step. But,
everybody will tell you please simplify
the procedure So that he can file the
return without the help of anybody.

SHRI JYOTIRMOY BOSU: I agree.

SHRI BHAGWAT JHA AZAD: It is
good that this gentleman has also
agreed to this. Sir, this budget pro-
motes long term savings. It also gives
incentive in the case of LIC premiums
and provident funds that are detailed
in the budget. I need not go into that.
This budget also, gives incentive for
investment in industry by way of
giving tax holiday. The tax holiday
which was to expire on 31st March,
1981 will be continued, of course, in
a modified form. That is necessary.

Now, earlier there were loopholes
fOr the avoidance of tax, for examble,
in the case of Hindu Undivided Fami-
ly, there are persons who used to say
that Hindu Undivided Famiiy is a
sacred one and it is a joint family sys-
tem and So On and so forth. These
are all jUst to avoid taxation. But
,after 31st March 1979 this would not
be admitted. It is p~rfectly all right.
r think there are Palkhiwalas in other
parties also and there is one here.
But I will tell other Palkhiwaias while
they speak for the big people,' kindly
do not vitiate the sanctity of the Hindu
Undivided Family for -this purpose.
I was a member of the Committee
which looked into the cases of how
Hindu Undivided Family and the pri-
vate trusts were being used fOr tax
avoidance. I know a firm in this
country, a big man in this country,
who .with one thousand rupees as
corp:y.ft of a trust has. wade hundreds

,
of trusts in this countrv-and he would
keep to himself the right to distribute"
the money. He has ten members in.
his family he will calculate -how much
each me~bel' has to pay the income"
tax and at that particular time, he will _
divide the money to the individuals.
We have big fishes in this country,
they have got approaches to the
throne, to you, to Shri Jyotirmoy Bosu
and many others, I am told, even in
Kerala and West Bengal Govern~"
ments ....

SHRI JYOTIRMOY BOSU: I could'
not catch you. What trust? I am a
man full of distrust and mistrust, no.
trust.

SHRI. BHAGWAT JHA AZAD: A-
man' must have some trust somewhere,
here is a man full 0.£ distrust. That is
why everyday We find that the House
is b~ing disrupted by him. I would
request you not to follow the rules;
kindly take him to a psychiatrist so'
that he can be helped at least to have'
some trust somewhere. Criticism is
even now being levelled about the tax
holiday, specially the 80'J provision--
Why should it be aPplied restrospec-
tively? It is very simple. The pC-o--
pie, the big tax consultants of the big.
houses, who have refused to pay
taxes are now making a big hue and
cry that the Financ~ Minister is .a?ply-· ..•
ing the 80J provision retrospecti ve~y..
.What is there in this 80J? Certam
concessions are given on the capital'
that vou employ for your industry. It
was being done since 1947. This 80J-
relating to tax holiday is being applied
from ist April 1972. Canital employ~·
ed means that it was not to include-
borrowings. This is what- this simple'
19A rule says. Big businessmen and
other tax consultants-there are many
on this side and that side also-may'
or may not speak here, but they
plead outside. This rule say~ that for-
tax holiday itWIlI be yo--ur own capi-:
tal not the' borrowed capital, they say
that the borrowed capital . should also
be 1!here. FOr -long:.term borrowed!"
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capital you pay the interest and on 
tbet interest yoU jlet the concession 
from \be Government. They say that 
because there We get the concession, 
hei-e also we must ,et it. That is 
double benefit. Now it has been said tl., it will not be that. From 1968- to 
1972 it 'was there, but in 1971, the Gov-
e~nt ot India, throul'h the mouth 
ot the Al!n Fin a nee Minlster. Rhri 
Ye.sllwantrao Chavan made it clear 
that the capital emploYed would not 
include the bOrrowed capital and I 
can;got do better than quote what Shri 
Yeshwantrao Chavan said at that 
time: 

"I now proPOse that in calculating 
tile limit of 6 per cent of capital for 
u.e pUrpose of tax exemption, de-
I!8ttures and long-term borrowings 
win be excluded." 

This is what the then Finance Minister, 
san Yeshwantrao Ohavan said very 
cleuiy, and on the day of preaenta-
tiOB Of budret this was done through , 
Rule 19A, it took effect from 1-4-1972 
Nqw, tlt.ere are big persona and wise 
pe'J8o .. in this country. We haYe got 
olU Hlp Courts, all respect to them. 
Tile moment Rule 19A was broUlkt in, 
the big tax: dodgers would not ray. 
~ Bald: "What I have borrr.>wed tor 
long-term will get me the conceasion; 
h~ also, I will eet concession4" Lo 
and behold! The Calcutta Higb Court 
said-followed by Kadras and Allaha-
bad High Court!t-"No; no. 19-A is 
ultra vires of the Income Tax Act" 
But tllere was one Hiah Court, viz the 
ADdllra Pradesh Higb Court which 
said: "No. It is vallid, it is not uttrQ 
vi1'~." But all these things are being 
doee in this country by the hI" per-
SQD8. the big money people and by all 
thare dodgers Of taxes. Therefore. 
the fthance Minister said: "All riiht, 
hereafter, rule I9-A will fonn part of 
the Income Tax Act itself." There-
fore. it is not ulltra vires. Now, on 
this, a hUe and cry is being made by 
those big-not the bootleggers but - . 
1711 L.S.-I! 

tax evaders. There are two big com-
panies in this country, and there are 
the' multi-nationals. They are tr;ring 
to avoid it. So, the Finance Minister 
wants to plUg that hole and sa.v: "It 
will from part of the Income Tax Act. rt 

I think he has got our tull supPOrt on 
this. Why should 4he be made to 
pay-from the point of view of the law 
of equity also? If this is not allowed 
now to those who were honest and 
sinc~re citizens ~nd paid the taxes, 
that many sholld be refunded, and 
they should be told: "You ~ foolish 
fellows. Why did you pay?" Those-
who did not pay should be told: "You 
were the wise persons, because the 
High Court has told you." Therefore, 
I fully support what the Finance 
Minister proposes to do by this. 

I would now say that the Minister 
is trying to include18-1 also. For this, 
he is criticized. 18-1 is simple. It 
says that tax holiday will be given to 
those industries whieh are set uP alter 
31st March. 1981. They say: "You 
must give me on the capital employed. 
Why do you want to link it with the 
proftt?" I will tell the Finance Minis--
ter: "You are right" In this country, 
the ~ has come when you must tell 
the Industry that right from the start, 
they must· be ~ving profits. They do 
not show profit; but only for con0e8-
siona. They manipulate their balance 
sheets, and for years and yearS, thfI'Y 
take the beneft t and get tax conces-
sions trom. Government. TbeI'etore .. 
it is good that Ie-I is being Included 
in this. I fully support this amend-
ment. 

So much about direct taxes. I qUP-
port an his measures and the a_end" 
mente It is good that 18-.1 and 18-1 
are being made a part of the Income 
Tax Act, so that these big tycoons do 

\ not eeeape with a big motely money 
that thIty have in their ldttiee. 

About Indirect tax, I must coogra-
tulate the Finance Minister for the 
things that he is doing. He bas taken 
some burden off certain commoditi.eS-
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from eeseDtial commodities poOr , i t man s to let soap, oheap variety of 
soap, tooth paste and from the house-
wives' pressure cookers. In the case 
of many items, either duties have been 
reduced, or they haVe been complete-
ly waived. I remember that every 
Finance Minister has the ~mpation to 
put something on tooth paste some ... 
thing on toilet soap and so~ething 
here and there. Therefore the mo-, 
ment you are out, the comment from 
the OPpOSi!ion Member is: "Now the 
people will remain dirtier in ihis 
country." I remember Kripalani said 
tbis once. Others will say: "Now 
there will be darkness in the house. 
Now there will be no food because the 
duty on the pressure cooker has gone 
up." Luckily this time. this is one 
Finanee Minister-I am proud to be a 
friend of the Finance Minister since 
1952--who has completely silenced cri-
ticism on the indirect taxes affect! ng 
the common man in this country. I 
have bad very few occasions, YOll 

know. in my speeches, to compliment 
a Minister. Luckily I am compliment-
ing a Minister w·ho is alSO my frietnd. 
Therefore, in the case of both direC"'t 
and indirect taxes, he has done ~ood 
justice. (!interruPtions) I am lucky, 
and my friend the Finance Minister 
is very lucky_ The hon. Members 
should also feel themselves lucky that 
they don't have to pay more for their 
tooth paste, soap and for other things 
al90. All of us are luCky in that sen~e. 
He could have done that very easily. 

I am also hapPy that the Finance 
Minister has lUCkily a voided his temp-
tation for taxing bidis and matches. I 
feel that on all counts he deserves 
congratulations. and this Bill should 
be passed. Before I conclude I will , 
take advantage of this occasion, to S~ly 
something to the Finance Minister: 
"Mr. Minister. you have your taxes. 
YOU give a part of them to the State 
Governments. and a part to the Minis-
ter of Shipping. If you give a part of 
these tmtes to the Minister of Shipnln~, 
please tell that Minister Mr. A. P. , 
Sharma, that he must _ .. . 1nU?r'Mlp-

tions.) No, he woulld understand 
what I say. I woulll say that he 
must consider favourably a bridge' OIl 
Ganges at Bhagalpur. After Moka-
mah, it is Farakka. In between, in 
this case, he will support me that we 
need .a brJdce in Bhagalpur. That 
shoulci be done. 

... SHRl JYOTIORMOY BOSU: Aad 
feeder services. 

SHRI BHAGWAT JHA AZAD: That 
also. FOr that I would recommend , 
that a national highway starting at 
Burdwan on a national highway should 
be linked with the other side ot the 
}anges, via Dumka-Bbagalpur on Ute 

other side at Kursila. That will also 
be important. One more point anL! 
that is about the Super Thermal Power 
Station at Kahalgaon. Mr. Minister, 
after a long struggle it has realised 
that the principle of 'having a thermal 
power station at the pit head is the 
rIght course. But, unfortunately coal 
is avaifable at 12 km. from Kahalgoan 
but Kahalpaon will not have the right 
of priority. It will be taken to Mr. 
Jyotirmoy Bous's constituency. I do not 
know which consitituency _ 100 km. rail-
way line will be constructed. Will 
they also construct a coach and wagon 
factory from that? What happens to the 
transport bottleneck? I would saY Qne 
thing. This is not a threat. (Inter-
ruptions) Chaudhurisaheb's constitu-
ency. That is right. Mr. Chaudbri 
must have gone to Farakka. because it 
belongs to his constituency. But he 
'belongs to this country as aMinister. 
Therefore, there must be 
another 1000 'MW of thermal 
station at Kahalgaon. Let it he 
known to the FinanCe Minister and the 
Prime Minister a]so-1 am telling you 
that I am a plain speaking man-that 
no coal shall be allowed to be moved 
frOm Lalmatj a unless we have a ther-
mal station at Kahalgaon. Let the 
Minister inaugurate in the morni~g at 
Kahalgaon and in the afternoon at 
Farakka. Is India not one' Yes. 
India is one. Farakka is also in India 
and so also Kahalgaon is in India. So, 
let that cheap power generation site 
get the priority. I am in experts • 
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hands.. Where the cheapesfi will 
come? What is the principle? OP!M 
partY, CP;t party, Mr. Yadav of Cong-
ress(U), aU of them are threatening 
in my constituency. I am not threat-
ening. I know they want to take wind 
out of the salle I would not permIt 
them. If they want to start the move-
ment first I will be the faster. Tbere-, 
fore, I am tellina my friends that let 
.at Kahalgaon a thermal power station 
be completed along with Farakka 
'Simultaneously. Otherwise, it will be 
difficult because it is such indiscrete 
decision of the government and the 
leaders that allow the peOl)le in the 
area to protest and rise in revolt. It 
is such a kind of indecision and wrong 
decision which permits the people to 
do it; and you have made my life diffi-
cult in my constituency because these 
lriends here say, no, no, you must 
have it, but there they say, look what 
('ould I do; they have taken away. 
Thoug}} it will light their house more 
CPI(M) houSe more than my house, 
still they would not speak. Therefol e, 
I am making it very clear. Mr. Minis-
ter, please convey to yOur government 
and to the Prime Minister also and to 
Shri Choudhuri that we certainly wel-
come the Super Power Station at 
Farakka, but, at the same time you 
also welcome that on a point of pit 
head, the point of cheap generation, 
less costly, and KahaIgaon should get 
the priority: You have 1000 MW but 
the rest thousands must COme to K~hal
gaon. Who are you, Mr. Chaudhuri, 
t.1 announce it in the House-"'I have 
increased it to 2000 MW."? Are you 
an expert? Do yOU understand it? 
On what basis, you increase it? Let 
the increaSe come to Kabalgaon. 
Please keep it in mind. -

With these words, I support this 
Finance Bill and I expect the su pport 
from the Finance Minister also on 
theSe points of justice which I hed 
referred to. 

MR. DEPUTY-SPEAKER: Shri 
Jyotirmoy Bosu. Your party has been 
aUotted 38 minutes and there is an-
other spe~er. Shri Niren Ghosh, This 
is for YOUr Informatron:--

SHRI JYOTIBMOY BOSU (Dia-
mond Harbour): Bihar is one of the 
states whiCh is rich in mineral and 
forest resources and excellent lnan-
power, they have been going out, not 
only inside the country but outside 
also because of their ability to" do 
hard work. Mr. Bhagwat Jha Azad 
had been a Minister for years. Dur.h1g 
33 years rule of his party that state 
had been made one of the poorest in 
the country. The per capita income of 
Orissa is the lowest; Bihar, I suppose .. 
is nearing that. Making speeches and 
catching the eye will not work. I 
would like to ask what this govera-
ment will do to increase the per capita 
income of J)Oor Bihar! friends-that Is 
the crux of the matter. 

This is the budget of. Mr. Venkatara-
man. We take him as a good man al-
though we know his affiliations, philo-
sophY, likings and dislikes. The budget 
has made people like Tatas happy who 
openly expressed their jubilat!bD 
through the Press the FlCCI also. 
Then there is the 'promise and perfo~ 
Mance of the new industrial poliCY .. 
You read what you said in 1948 when 
you were bubbling with energy, at that 
time, to catch the eye, and in 1956 
after that. Even pOwer generation 
whiCh is the" most important and vital 
sector, coal sector--yOu are nOW 
giving it to the private sector, may be 
multinationals. When you come to 
low priority highly profitable areas , 
like the production of blades, you 
want Gillette to come and drown aU 
your small scale industries. Mr. Ven-
katarman I am chariing your govem-
ment that this is beiDi' done for consi-
deration. Y ou d~rove and satisfy 
the people of this country. 

The growth of multinationals has 
been phenomenal. Kindly see Mr. 
Goel's findings; he has done a very 
precious job oIt'lhis. WhaT about pro-
duction in excess of lice~sed capacity? 
Why do yOU have industrial Licensing 
Act? Is it fOr extracting money for 
convenience? HaVe you not seen Datta 
Committee"s report~ Larsen and 
Toubro have produced 950 per cent ot 
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their llicensed capacity. Have you 
touched them? You allowed them to 
pow. If so for what consideration? . , 

Then the Britannia Biscuit Com-
pany in your Madras. Kindly be 
truthful in this House. You are a 
.000 man, you believe in reli~ion, re", 
ligion should be: the good of the peo-
ple. Britannia have been producing 
ten times more than their licensed 
capacity as a result the Indian entre-
preneurs have gone out of existence. 
I do not-hold. brief for Indian capita-
lists but certainly when the choice is 
ltetween Indians and multinationals, I 
am an Indian there. You are allowing 
Britannia Biscuits to buy flour at the 
rate of Rs. 1.80 or RS. 1.90 per kilo and 
ae11 theIr biscuit after adding a little 
saccharin synthetic flavouring matter 
and .a little sugar at B.s. 15-20 a kilo. 
Bs. 1.90 and B.s. I5-that is what they 
are doing, tbey are indispensible. I 
would like to know from him how 
lllaUy times the company wbom I call 
a congregation of scoundrels have been 
_ught for adulteration, for violation 
of the MRTP Act? 

What are they doing? You enquire 
into their Practices, how they are get-
ting thtngs made by others and nut-
ting their stamp? I.lo you know what 
they did? I dO not find my friend 
Musheer Ahmed Khan here, who was 
chairman of Modern Bakaries for 
sometime. They bought Modern 
Bakery bread and they allowed it to 
become stale; kept it for 24-36 hours 
and then they allowed it to go into the 
market. People bought Modem 
Bakery bread in bags and they found 
It was stale and fungus infested and it 
elDuld not be eaten. They got them a 
bad name. 

This i! what India Tobacco did with 
Panama cigarettes. They bought mil-
Jlons ot Panama cigarettes, kept them 
in moist, damp godown and the ciga-
teUes went bad and then they dumped 
thoee cigarettes into the market 
throUgh retail dealers. The Panama 

cigarette got a bad name. This Is 
what multinationals are doing. This 
government, I am charging again, is 
downgrading the pu blic sector indus-
tries and many, I apprehend, ~y, 
change hands. Are you now alloWlng 
that once again, as You have done in 
33 years: while talking, talk abOut 
socialism and while practising, prac-
tise capitalism. You are allowing 
capitalism to grow, while you are blu-
ffing people 'for getting votes and you 
are talking about socialism. 

You talked about relief announced 
the other day. (Interruptions.) 

You must do your duty, Mr. Bha,-
wat Jha Azad-You must oppose. 

SHRI BHAGWAT JHA AZAD: I 
shall do mY duty, not at the behest of 
people like you. 

SHRI JYOTIRMOY BOSU: Certain-
ly. 

You announed relief about tax mat-
ters. If Y\)U do clear analysis, yOU will 
See that it is benefiting the wealthier 
and the wealthiest class. Have rou 
got any scientific method of working? 
I have been the Chairman of the Pub-
lie Accounts committee for two terrI's. 
I have been a Member of the Public 
Accounts Committee. I have seen the 
whole direct and indirect taxes struc-
ture. That is for the rich man and 
nothing except that. Have you got 
priorities? Have yoU analysed what is 
the cost of collection of small asses-
sees? Where the ultimate deposit is 
Rs. 625 yOur exerciSe is costing 
Rs. 6,000 and the man who is to pay 
Rs. 10,000 you have no orioritv for 
him. 

What happened to National Grindlay 
Bank's case? We had calculated theY 
were to pay af least Rs. 18 crores to 
the exchequer which they had swindl-
ed in this country and nothing has 
been done. This is what is happen-
ning. 
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Income Tax laws are jU1lile of con-
tradictory rules and laws and the 
middlemen are thrivin~ touts. Those 
who are mostly called consultants are 
touts. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARA..MAN): May 
1 ask the names of those who have 
swindled the amounts in the Grindlays 
Bank, because I want .... 

SHRI JYOTIRMOY BOSU: You 
consult the Pub~ic Accounts Committee 
Report of 1974-75 On Grindlays Bank. 

The biggest looters are multi-
nationals who looted the country 
unabated-India Tobacco Co., Hindu-

. stan Lever, 8rooke Bond, Britannia. 
Even they have been allowed to sell 

«;akes--the Britannia Biscuits Co. We 
cannot even produce cakes in the 
country! For that you rc#..}uire n'lulti-
nationals. Snrimati Gandhi once gave 
customs exemption to I. C.I. and 
Kila Chand to the tune of Rs. 232 
crores. Shri Venkataraman can look 
into the Public Accounts Committee 
Heport On that and IncOr:t~ Tax eX-
emption in 1976-77 amounted to 
Rs. 600 crores. Is it not a fact, at 
the present moment one Congress (1) 
M.P. has got 52 cases of Income Tax 
prosecution against him as has come 
out in the press? Still h~ is a man in 

-the ruling party. Are t he~e Cas(~s not 
bdng withdrawn becaUse he is from 
"he Ruling Party? roes It rtot 
denigrate the whole House and all of 
Us? We would like to know clearly 
~1l these things. 

I wou1d also like to know Mr. 
Y<.'nkataraman, how much did you 
T€fund after y'ou took office to the 
beverage manufacturers-may be 
Campa Cola and Coca C')la? Now 
You had four days to find (;ut. I fun 
~orry to say. you evaded this thel'} as 
you said you cannot tell off hand. 
To~day you have to tell us. 

~HRI R. VENKATARAMAN: You 
. st make a specific mention. Say, 
It is Campa Cola or Thums Up. You 
~'annot say somebody has been given. 
find out and tell me. I have been 

searching for three days and I have 
not been able to find out. You may 
please make a specific mention. 

SHRI BHAGWAT JHA AZAD: It 
is not there. How can you find out? 

SHRI R. VENKATARAMAN: You 
give a specific case and I will enquire 
into it for giving informatiOn to this 
House. I will not hold back any in-
formation. But you must help me to 
give the information. 

SHRI JYOTIRMOY BOSU: ! am 
enquiring from you how much excise 
concession you have given to Campa 
Cola since you assumed office? 

( [nterr-uptiOns) 

SHRI JYOTIRMOY BOSU: It is 
Campa Cola. 

I would like to ask, we are paying 
Rs. 9/ - per kilo for sugar in this 
country. The international t>rice is 
about $ 600. .That comes to Rs. 480 
a kilo and here We are paying Rs. 9/-. 
The international price of Edible Oils 
is about Rs. 450/- per quintal and here 
we are paying Rs. 1.500 per quintal 
Wha t is the protest riot in Dhar'War 
Hubli Area for? It is th~ protest 
against the nrice rise nothing else. 
The news is being suppressed 
ruthlessly aI'd the House D.lUst discuss 
that. Higher ~ost of petrol and diesel 
means wh2t? It is a spiral down on 
everYbody an-l everything because 
everything r..e~ds to be transpOrted to 
reach the consumer. In 1979 the sugar 
export was Rs. 95.85 crores. In 1980) 
there is famine and yOu want to Import 
sugar. I would like to know this. 
How are you dealing with Tate Lyal 
Co. Ltd., London, one of the biggest 
and richest Of sugar tycoons in the 
world? Kindlv let the House know 
whether any time before you had any 
dealings with Tate Lyal Co. Ltd., and 
what role Mr. Swaraj Pal is playing 
lin this and w}1at 1S the cat. The 
jnternational price of sugar today is 
about 595 dollaTs with a polarisation 
of 99.7 per cent per tonne. Why is it 
that we are buying sugar at 660.25 
dollars per tonne with a lower 
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polarisation of 99.5 per cent? The 
STC file will show that there were a 
JlUJDber of oifera for supplying sugar 
at 595 dollars with 99.7 per cent 
polarisation. I~ tJhere a condition also 
that when your neW sugar crop comes, 
it jS to be exported at th€ lower value 
to the suppliet'? Kindly enlighten the 
House. This is the whole thing. 

I will nOw come to ii subject about 
which I have given notices -the re~ent 
tr.gedy of the air crash tlhat took a 
toll of a young married man's life, a 
father of a babY1 a sad incident 
indeed. I anl talking about the Pitts-
SA2 crash in which Shri Sanjay 
Gandhi, a member of tbis House, a 
young man, died leaving behind his 
young widow and a child. This is a 
serioUs case WhICh requires investiga-
tion by RAW. t1be Intellingence Bureau 
and Interpol, whether it was a victiDl 
of international espiona~(" or doubl~ 
agents acting '\tigorously. This country 
has become a playground and our 
intelligence !'OOple have not given a 
gOOd account of themselves. I shall 
state the reasons just nOW. I was 
startled to 3ee one name in the news-
paper-Joe Kozzarek a Polish Jew, an 
American citizen now residing in 
Juhu, Bombay'. His ostensible means 
of living--cover job as we call it-
is importation of aircraft, spare parts 
and chartering planes. I woula also 
like Mr. Venkataraman tn enquire and 
tell us: Is it a fact that he came with 
this deal because he is connected with 
Lycoming Engine of Pitts or is it 
something else? It is a very mysterious 
matter, becaU3~ I have received 
eertain correspondence from abroad 
and locally a130 I have conect~d some. 
He is a Direck,r of Indamer and Co. 
Ltd. Did not two of his aircraft crash 
only in recent times, one in Rajasthan 
and the other jn Lucknow~ How do 
you justify the same l'I' •. :ln? I am 
putting it, is this Joe KOZ7arek not a 
CU!D. runner? Around. 1957, the 
~rek. Brimad and Peter Baldwin 

racket was: given Government eon-
tract-ciVll and military-for droPPing 
of foodstu1fs in the no!ih .. eastern 
regioo. Were they also not dropping 
arms with the foodstuffs to the rebels 
who ware ereattng trouDle in th~ 
remote inacecssible areas in the north-
eastern region? You are paying the 
premi\lm today. But you did. not 
realise becaustt you are not capable of 
holding office. Is it not II fact that 
the Intelligenre Bureau got very 
worried and they have 9 fat file on 
Kozzarek? Were they not ,,·orking on 
behalf of foreign imperialist powers? 
Did not one 01 his aircraft crash in 
the north-eastern region killi.ng 12 
1ndian citizens? Is it not a fact that. 
it was done deliberately? They knew 
that the aircraft will crash.. Because 
the crew came to know about hrS'~ 
nefarlous activities, they wanted to 
destroy the crew. That was how the 
crash took p1ace. You kindly read 
the debate dated 11th September, 
1957 -Mrs. Rf'nu Chakravartty's 
speech-and it will give you some idea 
of what they did. He bas ~ big brother 
elsewhere, big~er in his activities-
Frank Kozzarek. He is also a Director 
at the same Indamer en. He is a 
retired US Air Force Colonel, now 
working for the NATO. maintenance 
contractor Of US jet fighter squadron 
in West Germany. He is 8 man who is 
openly connected with the US agency.-
He hosted a ho Hd:\y for top brass of 
Air India in his luxuriou~ S'panisK~ 
Villa, Yr. Sethi. 

On what pretext the rlane was 
imported?-executives travelling be-
tween Calcutta and Dungppur. It was~ 
imported by Thomas Mouget & Co. 
What is the Pitt S-2A aircraft for? I 
have a photostat cOPy from a verY 
voluminous dnd expensive book, Jane 
International Calender for AircraftS. 
It says that this aircraft i~ meant for 
aerobatics. It repeated this thing in 
two pages. It says: ''high perfor-
mance sporting aircraft". It f\P1h. 
says: 
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"The increased lize and power, 
coqpled with aerodyn'a.mic ehan,es, 
iive the twf)-se~ter imp~Ve<f aero-
~~tfc < and' land~r cl!arac1~1It1cs, 
and make it e~ernely stable in 
rough air conditiO.Ll:s. Control res-
ponses are better than on the S-l." 
etc. etc. 

This aircraft is meant ter sporting in 
1=lle air. 'l'hi,:i is not m,ant fOr traftlc. 

SHRI BHAGWAT JHA AZAD: 
What do you VI/ant to E'stablish by this? 

SHRI JYOTIRMOY BOSU: I am 
saying that a great intflWrnational 
racket is apprehended. It has Slot only 
one passenge ... · seat and one pilot. How 
can it be a commercial aircraft? How 
was Thomas Mouget & Co., Aminchand 
pyarelal & Co. could be given a licence 
on the same day On which it was 
put on board of the scr! steamer in 
USA? It was for one who wanted to 
learn aerobatics. The value is $ 40,000. 
Strangely, the d8te of bill of lading at 
New Orleans, USA and the issue of 
licence by the Chief Controller of 
Imports & Exports in India is the 
.-arne i.e., 7th January, 1977. The 
liC'ence shows the elF value::.lS 
Rs. 4,50.000/- and not transferable. 
I would like to ask the hon. Minister 
\Vhere the DGCA was consulted, cn 
the safety aspect of the aircraftJ suita-
bility or otherwise of the aircraft? The 
plane arrived, the bill of entry shows, 
on 14flt March, 1977. It w~s a viola-
tion under section 124 an-d it was de-
1ected. And the Collector of Customs, 
Bombay, gave the fcllowing order: 

"I therflrure, order that the goods 
in question shall bp confiscated 
under section 111 (d) of the CUstoms 
Act, 1962, read with s.c. 3 of the 
Customs Act, 1962, read with section 
3 of the Import and Export Control 
Act, 1947. It however, alIa-A" an 
option to re-ship the plane on pay-
ment of re-shipment fine of 
Rs. 40,000/-. This optiOn should be 
exercised "'ithin threA month!! trom 
the 4ate of this order of within such 
extended period as may bp allowed 
on gOOd and sufficient C:luse being 

shown I to the satisfaction 0' the 
adjudication authority." 

'!be Bombay P,ort Trust even listed 
the plane tor auction foz colleeting 
deDlllUage charges. Who had pre-
vented this auction? Thiq was the 
Janata Government time. That is the 
unseen hand I am trying to declare. 

I will quote from the judgment of 
the High Court. This is riated 14.3 .. '7'1. 
It says: 

"Please note that until writing 
this letter the re~shipment of the 
eonsignment has not taken place 
since the matter is under further 
consideration of the Customs autho-
rityand we would, therefore, request 
you not to relist for sale the above 
consignment until such time the 
Customs authority haVe given their 
decision in the matter." 

Why was the re-Slhipment not done? 
That was part of the conspiracy or 
the misdeeds, whatever you may call 
it. 

Here the questIon arises: In spite 
of the order of the Customs Collector 
for re-shipment, ,\\rhy was this death-
trap kept? Why I call it ·death trap' 
15 that it 'has been clearly stated by 
an authority L., London: 

"We would request you to please 
impress on those at the Government 
of India that thi~ aeroplane is likely 
to be damaged if left lyiP" too long 
especially the insulation parts which 
get unusable in damp ",.eather." 

When ,\\7as the damp wPflther? -1978. 
After two years, you haVe allOWed the 
aircraft to 'be assembled and you have 
i<lllowed it to fly and created this 
'death tra P'. This aircraft was 
unusable due to very long exposure 
for two years of insulated components. 
Why did Jeena & Company, the Clear-
ing Agents, ssy that they are unable 
to reship'? Why the Customs Collec-
tor's Order was not complied with? 
Why was the penalty not realised? 
why the plane was not .old in 
auction when it was due for auet1on? 
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The question is why this death trap 
W88 kept. How was the letter ot 
cOnfiscation by-passed and how this 
ficUtioua stCM'y of wronc shi}:,ment was 
planteci Ave months after the shipment. 
The Collector Bl\d the Central Board 
of Excise and Customs detected it, 
but who oveT-rul"d it? The Central 
Board of Excise and Customs clearly 
quoted. Thomas Mouget, SeJ'lnore 
Shipping and APJ, but who are 
Kelly Aeroplane Limited, London? 
We wani to know all these details. 

The Collector's order was "Re-export 
and a penalty of Rs. 4Al,OOO/ _". The 
clearing agents have deposited the 
money, but not re-exported it; why? 
The Centra} Board of Excise and 
Customs On 14th March 1978 gave a 
$how-cause Dt'tice in which it said = 

'The B03rd is tentatively of the 
view that the Collector' 3 order was 
not proper to the extent that (i) 
instead Of ordering a!Jsolute con-
fiscation of the ,goods it gave an 
operation fOr reshipment of the 
same On payment of a fine of 
Rs. 40,000; and (ii) no penal action 
was taken under section 112(a) of 
the Customs Act, 1962. The Board, 
therefore proposes subject to the 
submissions that may b~ made by 
MIs. Seymour Shipping Ltd. and 
MIs. Thoma~ Mouget &. Co., Calcutta 
to confi.3cate the subject goods 
absolutely "'ithout any optiC'n for 
re-shipment .... " 

What has happened to that order? 

Then I would lIke to say th~ t Th<'mas 
Mouget and APJ went on Writ Petition 
No. 5305 (W) Of 1978 before the 
Calcutta High Court against the 
Central Board of Excise and Customs 
Order. On th~ 8th April 1980 you, the 
Finance Minister, asked your people 
to join the petitioners before the High 
Court and Bay 4lwe do not want to 
,proceed wlth this case". How this 
plane came out in spite of the con-
fiscation order is a matter Which the 
HOuse should know? What was the 
advice which the Ministry of Finance 
gave to the Government lawyer? 

Under what law this dangeroul p1Ame 
was released for use in tlUs COUlltrr, 
by exempting financially or other-
wise' What is the unseell band aaI 
who are 1Ihe peopl''',? 

:VR. DEPUTY-SPEAKER: 
plane? 

Which 

SBRI JYOTIRKoY BOSU: The 
Pit~ plane, thfl acrobatic plane used. 
by Shti Sanj ay Gandhi which craslaed. 

So tar as the notorious firrl"1 of 
Aminchand Py.arelal, or Jeet Pal ~ 
~oncernedp 1 will just refer to t)ae 
Fiftieth Report of PAC of 1965-61 .1 
the Third Lok Sa,blha, which says: 

C'!n all these cases the parties 
failed to export either the tull 
quantity contracted for or at all. 
The Sub-Committee regret t. 
observe that even this simple 
stipulation of the cOntract regarding 
stopping of dealings was not carried 
out. For the various reasons, no 
action has been taken so far by the 
Iron & Ste-el Contra] ler or the 
Ministry against these parties. In 
view of the fact that the Govern-
ment were obliged to blacklist them 
or suspend the business on a num-
ber Of occasions, the Sub-Committee 
feel. ... " 

This bunch of crooks, Thomas Mouget, 
Seymour Shipping Comoany and 
Aminchand Pyarelal, sudd~nly they 
have become the godfathers of the 
ruling party. 

Therefore, I am sorry for yOU, the 
Finance Minister. In by-passing the 
law to please somebody, you create« 
a death trap and that has br<"ught 
this situation. 

r-
SHRI R. VENKATARAMAN: Sir, 

since this is a matter of some impor-
tance, may I have your permLSSlon 
to clarify one or two things. I will 
reply to the whole debate later, when. 
I will give all the details. But I do 
not want my friend or the country to 
be under any wrong impres!'IiOll. 
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!Ibn JyoUrmoy Bosu in the course 
01 the diseuasion on the Appropriation 
Bill ehar~d me earlier that I have 
waived the customs duty on this air-
craft. I 9I&nt to tell him that the 
customs duty was not waived, it was 

~ paid and RI. 61,000 and odd was paid. 

SJUl,I JYOO1RMOY BOSU: You are 
distorting, !\tr ,Tankataraman. There 
was a conftscation order, show cause 
for confiscation. What made you 
withdraw that confiscation order? 'J."'he 
Collector's order was over· ruled. Shri 
Sahnay, 1 cOngratulate him, he was 
strong enough to say: imposition has 
been weak therefore, confiscation and , 
penalty. Who h~d rescuf:d them from 
this? How the confiscated aircraft 
came out ar.t.d was handed over? 

SHRI R. VENKATARAMAN: Mr. 
Deputy-Speaker. whE"D my esteemed 
friend, Mr. Jyotirmoy Bosu wa..c; in-
dulging in a lot Of terminological in· 
exactitudes and fac tual inaccuracies, 
I just kept quiet. I never intervened. 
'I want him to extend the same 
courtesy to Inc and if he has any other 
point, I will a1ways meet it. 

At this time, Shri Jyotirmoy Bos1/, 
handed over som.e papers personallll 

to th e Chat')" 
(Interruptions) . 

MR. DEPUTY-SPEAKER: Are yOu 
placing it on th~ Table rf the Ho~se? 

SHRI JYOTIRMOY BOSU: I \\Till 
give a certified coPY·, Sir. 

SHRI BHAGWAT JI-IA AZAD: 
Under the r1.l1e~ he ,~an ask your 
permission to lay it on the Table. 

SHRI R. VENKATARAM.AN= After 
1 bave explained. 

MR. DEPUTY-SPEAKER: That is 
the usual way of behaviour of Mr. 
,Jyotirmoy Bosu. You ("'an't avoid it. 
(Interruptions). He has placed 
certain documents before me and they 
will be examined. 

SHRI R. VENKATARAMAN· Mr. 
Deputy-Speaker, alter I have explain-

ed, Mr. Jyotirmoy Bosu, the gentle ... 
man that he is, \I,·j11 bill)self withdraw 
all these papers. 

SHRI JYOTI:aMOY BOSU: No. Let 
Mr. Deputy-Speaker say what these 
papers are .. -entire 80 pages of Calcutta 
High Court proceedings. 

SHRI R. VENKATARAMAN. I said 
"after I have explained." I said 
yoU are a gentleman and you will 
withdraw.., what you have said. The 
first point wtUCh I have made is-if I 
don't reply to that, it will go on record 
uncontradicted. Therefore, I am mak-
ing fhe points clear. He said in the 
course of the debate On Appropriation 
Bill that I have waived duty and the 
charged me like this twice or thrlce. 
I have carefully looked into the papers 
and I find that the duty of Rs. 61,000 
and odd payable on that aircraft has 
been paid and therefore, the charge is 
based on wrone information. 

SHRI JYOTIRMOY BOSU: No. The 
charge is not based on wrong informa .. 
tion. It was confiscated. u •• (Inter ... 
ruptions). He distorted it, Sir. 

MR. DEPUTY-SPEAKER: If for 
what all you have said vau take res-
VOnsibility. why do ¥OU get perturbed? 

SHRI .IYOTIRMOy BOSU: Full 
responsibility. 

SHRI R. VENKATARAMAN: Sir, I 
will briefly mention the history of 
this case. Then it will be clear agaIn 
that Mr. Jyotirmoy Bosu has been red 
on incorrect al1d half truth. 

Sir. at the beginning of March 1977. 
an aircraft was received In ~mb3y 
and at that time the person in whose 
name it was received refused to clear 
it saying that it has been sent in his 
name by mistake. 

SHRI G. M. BANATWALI,A (PO" 
nnain): Sirt has he withdrawn them? 

,---------- ------- -----
-The Speaker not having subsequ ently accorded the necessary permis-

ai<)n, the documents were not treated as laid On the Table. 
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SRRI JYOTIRMOY BOSU: NO. 
( , 

'MR~' DEPllTY-SPEAKER: He cannot 
do it. 

A~ HON. MEMBER: Can there be 
a borrowing? 

(I nternA.ptions) 

SHRl MALIK M. M. A. KHAN 
(Etah): Sir, I am on a point of order. 

R tmf ~ ~ q"'{ m ~ ~ arrq-;f 
atfGlGtc(QI'f ~ tCfi arN ~ t(h lltf+l" 
~ , ifltT arar ltl'f;ftll ~ \R ~ 
CfiT ~-~ ~ ~ (.JiROI~ff!W; ~ ? ~ 
~~~t 

SHRI BHAGWAT JHA AZAD: No, 
be cannot do that. 

M'R. DEPUTY-SPEAK.E!R: He has 
taken it on loan from me. 

SHRI MALIK M. M. A. KHAN: ~ou 
observed that you will examine them. 

SHRI BHAGW AT JHA AZAD: He 
can change the papers now. 

( Interruptions) 

SHRI MALIK M. M. A. KHAN: It is 
not an ordinary thing, Sir. 

SHRI BHAGWAT JHA AZAD: He 
must put it on the Table. 

SHRI R. VENKATARAMAN: There 
is nothing in this transaction. There-
fore you don't have to .... 

(1 nteT:r'Up'bions) 

MR. DEPUTY-SPEAKER: !vIr. 
Jyotirmoy Bosu, Please put it here. 

SHRI BHAGWAT JHA AZAD: It 
is because Mr. Jyotirmoy Bosu can do 
anything. He can change the papers 
also. Therefore he should put it on , 
the Table ... 

Mll. DEPlJITY-SPEAKER: Because 
it is "Jyoti'. he ean do anytln-rlk, good 
and bad. 

J?ROF. MADHU DANDAVAT:I: 
(~~pur): There shpuld 'be ,exemptiot'l. 
ot, ~terest OIl the loan! 

SHRI R. VENKATARAKAN: Sir, 
the- Collector of Cttstoms t passed aa 
order confiscating this particular air-
craft and im.posing a fine of ~, 40,QO': 
And. he said. . . . . . . . 

SltRI JYOTIRM01' BOSU: For his. 
Shipment. Wlttch sh1pment? 

( In ter.ru.pPions ) 

SHRI R. VENKAT:ARAMAN: DidI 
say a word when YOu were talking? If 
I withhold a bit of information, you 
can accuse me. I was Baing to say 
that. 

The Collector ot Customs said th~t 
the amount ot Rs. 40,000 is the fine 
and On payment or this Rs. 40,000 
the aircrarft can be re-shippeci to the-
place from which it came. The fin~ 
was paid- by the party. I do not know 
what happened later. Perhaps some 
interested persons at that time in that 
Government-I do not know if Mr. 
Jyotirmoy Bosu himself ..... . 

(Interruptions) 

SHRI JYOTIRMOY BOSU: Coming 
from your mouth? 

SHRI R. VENKATARAMAN: No, no. 
I did not Say that. Excuse'me. I did 
not mean it. (InteTrUptiOnS). This is 
an order passed by the Collector in thp. 
normal course. Possibly some pe()ple 
wanted to rake it UP because it was 
the other Government, as I ~aid. And 
then, after an order was passed, some 
development took place and the Board 
then issued a show..cause notice that 
this kind of paying Rs. 40,000 and re-
shipping is not right, the aircraft 
should not be allowed to be re-ship-
ped it mu~t be confiscated. But fhey 
could not do it. They have got to 
issue a show-cause notice. So. they 
issued a show-cauge notice. (Inter-
ruptions) . I am giving 'lnformatloR 
in a much better way than you have 
d.cm.e. I do Dot tblnk people have 
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understood what you said. (Inter_
ruptions). I am giving you all the in-
formation .

MR. DEPUTY-SPEAK~: When you
mention if you mention the dates
also, it ~ill be very jiood for_ him be-
cause then he will know that it is not
your Government which did it.

SHRI R. VENKATARAMAN: Then
the revision was initiated in 1978.
This notice to show cause was given,
The notice to show cause said, 'why
should not the aircraft be confiscated
and why should not the' fine be en-
hanced' apparently at the inspiration
of somebody. When this notice was
given, the party went to Calcutta
High Court and then· filed a writ peti-
tion and obtained stay ot, the proceed-
ings of the Board, saying that they
cannot take up this question of en-
hancinng the penalty or confiscating.
It Was at this stage that a stay was
given. They moved the Calcutta High
Court a little later saying that the air-
craft if 't was not in use for a long
time. would become unusable and
th~ore thev wanted permission from
the ("alcutta Hii;h Court'-to reship the
aircraft back to tbe country from
which it was imported

SHRI JYOTlRMOy P'O~p: On what

date?

SHRI RI. VE...~KATARA:v1A1'o fhe
Writ petition was ~n ,.Oth J •.•J, ~:'78
and the order for re-shipment y me
Calcutta Iri'gli Court was on zt,th
April- 1979.

The Calcutta High Court said that
subject to the conditions that the
Board might impose the aircraft
might be reshiped. Therefore, what
the Calcutta High Court gave was
only a permission to reship. It was not
an order compelling them to reship
the aircraft, (Interruptions) .

.l ,.." •

Shri Jyotirmoy Bosu was asserting
that the Calcutta High Court said tha~

Bill, 1981)

it must be reshipped. On the con-
trary, what the Calcutta High Court
said was. that permission was given to
reship. .the aircraft on their satisfying
certain conditions that might be im-
posed by- the Board.' (Interruptions)

All the side remarks of Shri Jyotir-
moy Bosu must not go into the
records bec~;uselt'J:~ not rep I»: to,
them, it will give a wrong Impression.

MR. DEPUTY-SPEAKER:
marks made in this House,
ting, shall not go on record.

Any re-'
while sit-

SHRI JYOTIRMOY BOSU: I am
standing and talking.

On a point of order. I have pro-
duced certified copies from the Cal-
cutta High Court of all the proceedings
reating to this case. 1 am asking the
Minister specifically this question.
when the plane was under order of
confiscation by the Central Board of
Excise and Customs! how did they go
with the petitioner to the Calcutta
High Court in April 1980 so that the

, t ''1'plane came out and it s arted flymg,
Let him answer that.

MR. DEPUTY-SPEAKER: There is-
no point of order. He- is asking Jor a
clarffication.

SHRI R. VENKATARAMA,N: There
is no case at a1~. He is making much
a do about nothing.

I am saying that on the 25th -:\pril,
1979, when the Calcutta High Court
passed the order, the order ,,:,~s not, I
repeat not that the aircra1t snould be
reshipped 'but. a permission was given
that on satisfying the conditions that
may be imposed by the Board, the
aircraft will be permitted to l?e re-
shipped. The Board imposed the condi-
tion that the party must give a bank
guarantee or other guarantee to the
tune of Rs. 4 lakhs. The, party did not
find it possible to give this guarantee
and therefore, did not re~hip. No
action was- taken. The aircraft was
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(Shri R. Ven.katram~] 

still there. Now this takes us to the 
..end of 1979. In 1980, the sh!per, cal-
led Se7mour ~ipPlnir Um1ted .... 
(In:t:e'Nuptiotts) 

14 ... 

MR. DEPUTY-SPEAKER: Mr. Bosu, 
1,0r every word of the Minister if you 
are interrupting, it is not good, it will 
not help the House. You must help 
us. The Minister was good enough to 
give the reply immediately. He is not 
replying to you only, but to the entire 
House .... ' 

SHRI R- VENKATARAMAN; and to 
the nation. 

:MB. DEPUTY-SPEAKER: Mr. Bosu, 
being a very senior parliamentarian, 
you should not do like this. 

SHRI R. VENKA TARAMAN: 
.Around March, 1980, the Seymour 
Shippin" Limited asked their associa-
tes in London, called M/ s. Thomas 
Mouget Limited, London to take this 
aircraft and instructed MI s. Thomas 
Mouget Company, London to instruct 
MIs. Thomas Mouget Company. India 
to take this aircraft on their behalf. 
because the shipper is the Seymou 1" 

Shipping Limited. They gaVe !t to the 
Thomas Mouget (London) Liml ted and 
JILl s. Thomas Mouget Co.. Londoll 
asked MIs. Thomas Mouget Co., India 
to take it in India and use it for seve-
ral purpose~ like going from Calcutta 
to Durgapur, where they have bran-
ches of their company and so on. 
When this application came, the qUEs_ 
tion was: "I-lave you an import peI-
mit?" The original import permit 
which was given to Mis. Thomas 
Mouget, India was brought to the 
Boald and they wanted that on that 
permit, this aircraft should be allo:v~d 
to be cleared. The Board went into 
this question and said, whether it could 
be permitted. Now the Board came to 
the conclusion after the matter had 
been examined by the Chief Control-
ler of Imports and Exports and on get-
ting his certificate 1ili.at this aircraft 

could be transferred under the old 
licence and said it could be now 
transferred to MIS. Thomas ~fouget 
Co., India. This is a very simple 
thing. 

Now there is nothing hanky-panky 
about It. 

SImI JYOTIRMOY BOSU: Every-
thing is hanky-panky about it. Every-
thing is fishy. It is a confiscated air-
ocaft ..... . 

MR. DEPUTY-SPEAKER: You have 
repeated it so many times. 

SHRl R. VENKATARAMAN: It W8i1 
not a confiscated aircraft. The order 
of 1977 said that on payment ot 
Rs. 40,000, it could be re-shipped. The 
latter oreier of the Board only issued. a 
show cause notice. 

-a show cauSe notice is not a jud&re-
ment, is not a decision-they merely 
gave a notice sayine why this should 
not be confiscated and why the penalty 
should not be ·increased. Thereafter 
the Calcutta High Court stayed th~ 
proceedings and then in ~arch, 1980 
when they found that tms aircraft 
could not be re-shipped oecause the 
shipping cost and all that is greater 
than the value of the aircraft, pro-
bably the shipper asked their associate 
company to take it. They asked for 
permission from the Goverllment of 
India. whether they can be permitted 
to take. Then, the Government of 
India permi tted them. The Govern-
mpnt of India got Rs. 60,000 by way of 
Customs duty v.rhich we v.rould not 
have got if they had shipped back. .. 

SHRI JYOTIRMOY BOSU: Why 
Mr. Dutta did not realise it earlier? 
Why just now? Why only when you 
came to power that yOU realised it? 
Earlier it was a fit case of confisca-
tion. When you came to power, you 
realised your duty. YOu released the 
confiscated aircraft for your political 
purposes. 
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SHRl 8. VENXATARAMAN: By House. The Finance Bill include. 

repeating a falsehood, it does not two parts, the collection ot funds and 
beCome truth. the use of those funds. We have lot 

SHRI JYOTIRMOY BOSU: Why did 
yOU go to Calcutta High Court on 8th 
April, 1980 to withdraw the case? 
That shows they joined hands th9 

..... .:JIII'f......,.,- , 
aircraft was orouaht out and it was 
given to somebody. 

SHRl R. VENKA'tARAMAN: It is 
an alleeation which is unfounded. 

SHRl JYOTIRMOY 
the responsibility. 

BOSU: I take 

MR. DEPUTY-SPEAKER; You take 
responsibility for everYthing. 

SH1M R. VENKATARAMAN: I have 
only to say one more thing. This air-
craft was cleared by the D.G., Civil 
Aviation as fit for flying 1n June, 1980. 

SHRI JYOTIRMOY BOSU: Not at 
the time Of grantini the Import 
licence. 

SHRI R. VENKATARAMAN: He 
does not know how these things come, 
they come in crates and they have to 
be assembled. 

MR. DEPUTY-SPEAKER: Order 
please. It is not a confrontinir inquiry 
with the Minister. It is the Parlia-
ment. As a senior parliamentarian, 
yoU must help us and teach all ox. us. 
You have to be tau &,b t now .. I' am. 
very sorry to say that. 

SHRI R. VENKATARAMAN: Mr. 
Bosu does not know that this does not 
come as an aJ.rcraft. This comes in 
crates, in parts, and this is assembled 
then. It Is only after the Customs 
duty Is paid w1ifCb ~as paid in May, 
1980 that they could assemble it ann 
then get the D.G. "s certificate which 
they got in June. A certificate of air-
worthiness was ISSued on 21st June 
1980. Therefore. all this tuss is uluch 
ado about nothJnl. 

SHRI B. R. NAHATA (Mandsaur): 
Mr. Deputy-Speaker, Sir, we are con-
sidering the Finance Bill which the 
Finance Minister has moved. before the 

two parts of it. The first part of it ;s 
that we must be able to maintain law 
and order and spend the amount in 
such a manner that the economy of the 
country progresses. 

In this respect, I would like to say 
that this House lS also bound to abide-
by rules and regulations. I have heard 
persons, the House has heard them,. 
for days together saying about the non-
maintenance ot law and order in the 
country. But this right can be exer-
cised by only those persons who abide 
by rules and regulations ot the House. 
The ~ed stal,warts-senior Mem-

bers of Parliament-are not permitting 
the Parliament to function properly. 
This is very important: is it not abuse 
of the exchequer when we see that the 
money that is being collected from the 
people is not being utilised for the wel-
fare of the people? Are we utilising 
that money? I say this because the 
money which is being spent on Parlia-
ment also comes from the exchequer 
and trom the people. Every day, there· 
is absolutely no respect for law anri 
order: no,body bothers about it. Man"J 
persons get up at one time. When the 
Hon. Speaker is on his legs, then also 
they get UP and go on shouting as if 
everybody else here -is a deaf man. r 
cannot understand how the economy of 
this country can be improved with this 
type of performance from them. I 
would like to tell Mr. Jyotirmoy Bosu 
that this will not help him. It we 
want the people of this country to abide 
by rules and regulations and to main-
tain law and order, we must maintain 
the dignity ot the House; we must 
have respect for rules. It we have no 
respect lor rules, then I would certainly 
say that our being here would be mean .. 
ingless. It would mean that we are 
interested only in wasting the money 
ot the people-not in utilising it for the 
welfare of the people. Therefore, I 
would request the Hon. House through 
you .... (Interruptions). 

MR. DEPUTY-SPEAKER: He is 
speaking about the Finance Bill be-
cause he says the finances are being 
wasted. 
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SHRI B. R. NAHATA: I would IllY 
that every paisa that is heini collected 
by way of taxes is to be accounted for. 
to the people of this country, and it 
cannot be permitted to be abused. But 
here, is it not beiDi abused? Every 
minute of this Parliament is precious 
.and every secQnd of Parliament means 
expenaes-wmch comes from the public 
exchequenr-and if we are not prepared 
to utilise it properly, then we can do 
nothing. 

Another thina' I want to say is that 
we want an ideal to be set up for the 
nation. It is only the performance of 
this august body which can set an ideal 
-or an example for the people to fol-
low. I do not say that people who 
have no respect for law and those who 
bave committed any offence should be 
saved or protected. But then., it can 
be done only by utilising the funds o;f 
the people, collected from the people, in 
a proper manner so that we can posi-
tively make progress. 

For this purpose, I would request 
the Hon. House that if some amend-
ments to the Rules 01 Procedure are 
necessary, we must think of it and we 
must make the principles and the rules 
such that the House is not disturbed, 
or 110 disturbances: are created every 
day and our time is not wasted. 

Another aspect to whiClh I would 
draw the attention of the Hon. House 
thrOUgh you is that eCOn{)my is one 

-of the most important factors, and 
,economy has to be effected by us also. 
I was reading the Comptroller and 
Auditor General's Report for the year 
1979-80, Part IV (Commerce). I find that 
crores cf rupees have not been utilised 
for years together. During the period 
Mr. George Fernandes, a leader of the 
Janata Party, was Minister of Indus-
tries, what was done has to be looked 
into. I would draw the attention of 
ihe Hon. House to the fact that if you 
read the whole book, you will find no 
manual 01 accounts, no statements and 
no. doc:uments reconciling the actual 
expenditure made-and nothing could 
be done. 

11 you refer to, p.58 of this book.-
the -Comptroller and Auditor-GeneraPs 
Report, Union Gove.rcment (Com-
merce), 1979, Part IV-you will. find 
that crares of rupees have not been 
utilised for years together. Then, please 
refer to p. 65. I will not take up much 
of. your time by reading it, but a refer-
ence has to be made because the 
anxiety of the House is to briIli down 
prices, the spiral of risin.g prices bas 
created a great prbbiem for us, but I 
would say that - the foundation of the 
rising prices has been laid three years 
back, and its effects are to be borne by 
us today. They want that the spiral 
of riSe in prices should go up further 
by these actions by not permitting 
people to fUnction. That is making 
the economy of this country still 
worse. I would submit that it is 
about Rs. 6,000 lakhs. This item is 
6.2.2.: 

"6.2.2. In the following companies, 
the stores and spares of the values 
mentioned there against each had 
not moved for two to three 
years: ... " 

You will find that in item (iv), that 
is, IHindustan Steel Limited (Bhilai 
Steel Plant), it is Rs. 155.95 lakhs, 
Rourkela Steel Plant Rs. 1,689,03 
lakhs, Alloy Steel Plant Rs. 455 lakhs .. 
Again you will find in item (xvii), 
Heavy Engineering Corporation Limi-
ted Rs. 1191.00 lakhs, and so on and 
so forth. 

You will find in this a large num-
ber of such items involving crores uf 
rupees. This has affected the economy 
of this country. What has been done 
about it? I would make a submis-
sion that, wherever you find weh 
wastages of money, in those cases, a 
very stringent view has to be taken 
and thOse persons who are guilty Qif 
it must be punished, individual res-
ponsibilities must be fixed. That is 
why every time We are finding this 
criticism in this august House that the 
public enterprises are not making any 
profit, they are running in loss. It 
is a must-the guilty must be punish-
ed-because we are wedded, to the 
principle of socialism and we want 
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the pooJ'er people of this country to 
come \q). a.ut with this sort of per-
fohhance, it is impossible. The high. 
upS or }OW-ups,-I do not know-
whoever is responsible, action 
m\lSt be taken against them~ 
~erwise, the economy will not im-
pro;ve. 

Another faclor to which I would 
draw your attention is this. I was 
reading another report of the Com-
troHer and Auditor General-Bhara.-
tiyo Nivantra7l M4h(dekha P4rikaha ka 
Prativedan, 1978-79. The ball-bearings 
of axles are being purchased from 
only one company. You will find that 
we had to pay Rs. 77.39 lakhs more to 
a company because of certain lapses 
or acts of omissions on the part of 
certain authorities. If on one single 
item there is so much of loss of na-
tional wealth-crores of rupees-do 
We not think in terms of plugging 
these leakages or inefficiency? The 
whole malady in this nation is that 
people are not prepared to plug these 
leakages; they are not prepared to 
take or accept personal responsibili-
ties. NO'budy is bothered about thes~ 
thmgs. Even in those three years, 
nothing was done on this. Therefore, 
I would submit that these are the 
various factors which We have to 
cons.ider. 

The economy of the eountry has to 
be deveroped in such a manner that 
all parts of the country develop. 
Every thing has to be geen in terms of 
national interest. My friend, Mr. 
Bhagwat Jha Azad, was raising a 
controversy-between Farakka and { 
some other place. He Was mentioning 
about a super thermal plant. I also 
know that coal is produced in abund-
ance in Madhya Pradesh, but the ther-
mal plant is installed in U.P. Whu 
is paying for transport? It is public 
and public alone. Therefore, this 
principle which has been assured by 
the hon. Finance Minister has to be 
fo11owed, namely, that only in places 
Where we find that the raw material 
is available and which will result in 
the COst of production being the chea-
pest, there alone this should be done 
-and at Ilt) other place should this be 

done for other consideratiQns. It is 
tu eeonomy of the COUntry whicll 
sh'Ctuld 'be the only consideration for 
establishing big industries and super 
thermal plants" I would submit that 
we have got another part of it. Ulti-
mately the industry of the country 
has been brought to such a level today 
that durIng the last three years the 
prices of cement have gone uP so 
high that the reasons for it cannot 
be explained. Yau may attribute any 
reasOn or anything, but I would say 
that in my district we have ~t about 
1000 million tonnes of limestone, but 
because of the railway difficulties, 
licences are not being granted. I do 
not know for what reasons. I expect 
that whatever actions they have takea 
in the previous three years, they win 
not be repeated and this government 
and the Finance Minister should +.ake 
proper steps to chek all these things 
and see that the wastages of the pt¥J-
lie money are not committed in future. 

Another thing to which 1 would 
draw yOur attention is the price .;piral 
rising every day which is caUSing 
concern to all of us. We have to find 
out a policy whereby the prices go 
down. The prices of everything 
needed by the agriculturists are going 
up and as a result, the prices of agri-
cultural produces have to be sold at 
a higher priCe which the poor people 
cannot afford. So, yOu will have tD 
find out ways and means whereby 
the necessities of life are sold at prices 
which the p{)or people can attord. 

Coming to COal production, I w6ul4 
say that no explanation is sufficient to 
say that the coal could not be moved 
or it could not be lifted ~r that prO-
duction is less. There is no point in 
your saying that the cement cannot he 
moved becaUSe the railWay wagons 
are not there. Sir, YOU will l'ecall 
there was a discussion here in this 
House two days back about two 
wagons of sugar lost in transit on the 
railways. God knows where it has 
gone and different stories have come 
before the House .... 

PROF. MADHU DANDAVATE: 
There is a privilege motion pending. 
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SHBI B. R. NAHATA: I am sorry .. . 
SHRI !.fOOL CHAND DAGA (PaU): 

So what? You ~n have YOUr Say. 

SHRI B. R, NAHATA: The pOint is 
that 66,000 tonnes of sugar a t a mon-
thly quota of 20,841 tonnes--3 months' 

. quota of sugar has been supplied and 
the Food Corporation of India wants 
to find out excuses here and there. 
They say it is in the pipeline. Sir, 
I have taken up this matter in my 
State Advisory Council of which 1 
am a member and We were informed 
that in three months the shortage will 
be made goOd but it has not yet been 
distributed. For 3 months We have 
not received any sugar. Sir, such 
things come in the way of our placing 
trust in the public sector by which 
OUr leader wants to implement our 
programmes and policies and bring 
about socialism, progress and pros-
perity in the country. These are small 
things but are crucial to our p1"Ogress. 

Another instance I would bring to 
your notice. My district is a mOno-
pOly producer of opium. The Nar-
cotics Department purchase it. Here, 
the husk is being wasted and thrown 
away. Before the Janata government 
came On the scene, the Congress gov-
ernment had decided to establish an 
industry utilising the husk with the 
collaboration of Czechoslovakia. The 
Janata government came and it v~ni
shed in tc thin alr. I would request you 
and I have written to the hon. Fin. 
ance Minister ·lis also to the Prime 
Minister. Dontt wait for foreign 
technology or goreign collaboration. 
Here in this country, in my own dis-
trict a person has come forW'8rd 
with certain suggestions and your 
officers haVe gone and discussed the 
matter and have prima facie agreed 
to have further examination and 
research on the lines suggested by 
him. They say the cost of the unit 
would be Rs. 60 crores but I say 
positively it can be established with 
a capital of Rs. 5 crores. So, please 
go ahead with all expedition and see 
that the croreg ot rupees which are 
wasted in terms of opium husks are 
utilised. 

ADd we are in a poaitiOD. to earn 
more of foreign exchange by export-
in, the alkbalide aDd other tbiDls. 
One more aspect to which I waat to 
draw your attention is this. The rail-
ways are playing a very prominent-, 
part in developing the country. With 
respect, I would say, that a cerilin 
survey had been done about laying 
new llnes of B.n. on t!!e Western Rail-
ways but in the survey the industrial 
development, the betterment ot the 
area and the profitability of it is not 
being considerec:i in many cues. 

I come from that area in which, 
during the last My years, I have C)een 
only three passenger train services on 
the meter gauge of W.K. between 
Ajmer and Khandwa section. I said ear-
lier, we have got the prospect of )aav- ' 
ing more than a thousand million 
tonnes of limestone in that district. 
Because of railway difticulty ceID8Ilt 
industries are not coming up. Appli-
cations are not being considered or the 
clearance is not being given.. I W'rot~ 
a letter to Sftri Kamlapati Tripathl Jl 
but he said that it would cost us Bs. 
99 crores. If you calculate on 1he 
basis of facts and tigure&, you will 
be convinced about its economy. Tbe 

" Industries Department have allttWed 
the CCI to raise the capacity of 
N eemuch Cement Factory from 4: lakhs 
tonnes to 10 lakhs tonne8 but with 
a rider that you will be able to pl'O-
duce only up to the stage of clinker 
and clinkers will have to be trens-
ported to Delhi, to Haryana and 
,HisS8r where it would be pOwdered 
and bagged and transported to variCMlS 
parts of the country. Why thia be 
not in my area? Why not in that part 
of the area? The cost of production 
will increase. You want to concentrate 
the industries in thOse areas which 
are already having suiRcient number 
'Of industries and the backward elis-
tricts like ours where We ha'f'e raw 
materials, will not «et anJthinc QUt-
of it. Why! Consider this. The coat 
of transport from one single cement 
factory by way of rail transport will 
be not less than Rs. 6 to 7 crores eYeI"y' 
year. If y-ou establisli five or six 



353 Finanre (No.2) SRA V ANA 6, 1902 (S.~ll{A) But 1980 354 

cement factories there you will earn 
Rs. 30 crores in one year. If you 
connect as I have said, the areas of 
Godhra and Kota by the route Singol, 
M:andsaur, Neemuch and Banswara of 
Madhya Pradesh and Rajasthan, you 
can reduce the distance thereby bet-
ween Bombay and Delhi by 60 K.M. 
Sir, is it not economical? Is it not in 
the national interest? Why not put up 
cement factories in that part of the 
area. The Banswara District of 
Rajasthan has got absolutely nO rail 
link. If you provide a link, that area 
will be benefited and the people of 
that area will also be benefited and 
the country will improve its economic 
position. The national income will 
improve not only in that part but 
also the whole of the country. In 
spite of that, because ot lack of in-
terest on the part of certain officials, 
they do not want certain things to be 
done there. If they cannot be con-
vinced, they can sit with us and ~onsi
der It. If I am convinced that it is 
not in the national interest, I would 
be th~ fir'5t person who will say 'don't 
give that to my ronstitutency.' If 
they consider that to be against the 
national interest then, don't do that 
for my constituency. But if it is in 
national interest and it is economic, 
then I ~ay yoU cannot ignore it. If 
it increases the national income, why 
sh'Ould this not be considered? We, 
people. had been lagging behind for 
y~arS together. Should we not also he 
accommodated? Let it be considered. 
Or is this because we have no big 
leaders here that it is nOt considered? 
That should not stand in the way of 
doing a thing. 

I find that the comprehensive Fin-
ance Bill that has come before us i~ 

moving in that direction of progress, 
economy and I efficiency. Whatever 
wrong had been dono. during the last 
three yearS has to be wiped out. I 
have also a word of caution. I re-
quest the Finance Minister and the 
Government to see that such mistaki:'s 
are not repeated and see that deve-
lopment of industries is not done on a 
1711 LS-12 

partisan basis. It should be based on 
national interest. Then and then only,. 
we will be able to achieve the goal 
for which We are struggling here iQ. 
this country, in these hard times. 

With these words, I support the 
Finance Bill. 

MR. DEPUTY-SPEAKER: SHRI 
Balasaheb Vikhe Patil. 

PROF. MADHU DANDAVATE: Be .. 
fore yOU call the next speaker I have 
to raise one procedural point. Shri 
Jyotirmoy Bosu physically laid cer-
tain papers on your Table. The pro-
cedure is that whenever papers are to 
be laid on the table, the Speaker goes 
through them first and, after going 
through them, he gives the permission 
to lay them on the Table. Before that , 
the procedure is that those papers are 
to be authenticated by the Member. 

I want to know whether those 
papers have been authenticated by 
him or they have just been put on 
your table. They have to be authen-
ticated. Otherwise, they !ihould be 
handed back to the hon'ble Member 
for beIng authenticated. 

IVrr. Deputy Speaker: He has handed 
over to me. It is subject to examina-
tion. Ii will be examined. We are 
going to examine it. 

PROF. MADHU DANDAVATE:. 
Even for examination purpose authen-
tication is necessaQ'. 

SHRI R. VENKATARAMAN: Sir, 1 
thank the hon'ble Member fOr bring-
ing up this point. If any Member 
places any paper On the Table of the 
House, he must authenticate it say-
ing that this is authenticated Even 
when we Ministers file varIous re-
ports we authenticate the same. ~'), 
first he mUst authenticate and then 
Speaker must examine whether they 
should form part of the record and 
allowed to be laid on the Table. 

MR. DEPUTY-SPEAKER: We will 
see whether it is authenticated. 
~ SHRr G. M. BANATWALLA: Sir,. 
we should be very careful about 
these layings on the Table. 
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SHRI S. B. eHA VAN (Nanded) : 
Mr. Deputy Speaker, ~ir, I .rise to 
support the Finance BIll wlllc!) bas 
been presented oy the hon'blp Flnance 
Minister. 

Sir thereafter he was also ple~sed 
t a~nounce some mOre concessIons 
o d those c'Vncessions were also al1-
~~W1ced on the Floor of th.e House. 
I have heard with great patlence ,the 
different points which the hon ble 
Members from Opposition were 9na~-
. here The main thrust of thi!]r lng . 1"'" 
criticism was that the hon'hie · 111-
ance Minister hac; left a very huge 
deficit uncovered-almost Rs. 1,432 
crores. This has been left uncovered 
and they themselves were sU~gC~t.i!1g
if I mistake not, it was Prof. Danda-
vate--just three days before the Sud-
get the Petroleum Minister was 
pleased to announCe some price hike 
in petroleum products. I do not know 
whether Prof. Dandavate thereby 
wants to say ihat this i~ one of the 
means of resource mcbilisation. If 
he is fully convinced that this is re-
source mobilisation in which Finance 
Minister through the Petroleum Minis-
ter has done this then, of cuurse, he 
will be perfectly justified in raislng 
that point but everyone of US is aware 
of the fact that there is still an ele-
ment of subsidy in oil. We have not 
completely cleared the entire thing. 
So, any question of resource mobili-
sation normally will not arise. 

Thereafter, there are only two 
eourses left. One course is to reduce 
the developmental expenditure, the 
Finance Minister has been pleased to 
say that he has raised the develop-
mental expenditure corresponding to 
the last year by 16 per cent and the 
hon'ble Members themselves have 
criticised this by saying that the prIce 
Tise has been of the order Of 20 per 
-cent and ~ur step-up is just 16 per 
cent. That clearly shows that there 
is hardly any scope of reducing the 
developmental expenditure. On the 
.other hand, everyone of us in one 

sector Or the other has been request-
ing the Minister concerned that he 
should do this and do that and try 
t,o step up the developmental expendi-
ture. So. that nspect is also not 
there .... 

PROF. MADHU DANDAVATE: To 
n1y knowledge, during the diSCUssion, 
nobody ever suggested that the deve-
lopmental expenditure should be re-
duced. Actually. on the contrary tl'at 
IS the one expend:ture that is alvlays 
productive and that is also nOI1-ln-

fiati'Onary, in a sense, if I may say SO. 

Nobody suggested that the develop-
mental expenditure should be red\lc-
ed. If it comes to a ratio of non-
developmental and developmental 
expenditure, I would say. We v.rould 
be happy if th~ developmental ex-
pend1ture is increased. That "","ould 
res111t in more producti'On. That v;ould 
re~ult in reducing the inflationary 
burden on the economy of our -::oun-
try. 

SHRI S. B. CHAVAN: I :ould 
concede your point. You never meant 
it. But what else can it mean? That 
is my point. If Rs. 1432 crores of 
deficit has been practically left un-
covered. what are the means avail-
able? One, to reduce developmeutal 
expenditure, which, according to hone 
Members, is irreducible, yOU cannot 
do it. Now the other thing or the 
other means w'hich is available is this. 
The hon. Finance Minister should 
have gone in for increased and hea-
vier doses Of taxation. I was also 
one of them, as the hon. Members of 
the Opposition, who were just waiting 
till the last sentence of the hon. 
Minister's speech, expecting something 
t>r the other to come out, by which 
they will be aile to harass the Fin-
ance Minister, saying, you have in-
creased this tax or that tax. His an-
nouncement that there is no tax came 
to everyone's surprise even on thi! 
side also. I must frankly admit this. 
We were also expecting that he is 
going in fOr heavier does of taxation .. 
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DR. SUBRAMANIAM SWAMY 
(Bombay North East): He has raised 
it · and then he came to the House. 

SHRl S. B. CHA VAN: Probably 
You were not in the House, that is 
what I, have already said. He has 
used another method which according 
to nle is a cautious approach. I ~on"l

pliment hin1 for this. I congratulate 
him for his ilnagination, bohlness' and 
taking very calculated step. Deficit 
financing is a very effective instru-
ment in the hands of the Finance 
Minbtcr which has to be used in a 
very calculated and selective manner, 
otherwise undesirable consequences 
are bound to follow, but here the 
Finance Minister has weighed every 
step, and taken calculated risk. We 
c.an ver~ well analyse the assump-
tIOns WhICh he was having in his mincl 
when he to'ok this step, where he did 
not levy any additional tax, and left 
such big deficit uncovered. According 
t? him, he had two or three assump-
tIons: One is that monsoon is going 
to be good; we will have normal agri-
<'ultural production and with the 
stocks at our disposa1, with normal 
mons~on, with good agricultural pro-
duce In our hands, there will not be 
any big problem. 'That is one 
assumption. Another assumption is 
~hat he has clearly enunciated 
In his Budget speech. An-
~ouncing a number of concessions 
In the case of Direct Taxes, he ex-
pects that everyone will behave pro-
perly. Exemption limit was raised 
from Rs. 10,000 to Rs. 12,000; sur-
-charge reduced from 20 to 10 per cent. 
lIe expects better tax: returns to be 
'filed so that he will be able tb con-
'centrate on major parnes, leaving 
out t~e smaller one as far as possible. 
And hIS third assumption, according 
10 me, is the incentive which he has 
-afforded to the industrial sector there-
by expecting that a proper atmos-
phere of investment and growth will 
be created. 

. Now, these are the 3 or 4 assunlp-
tions on which he seems to have fram-
ed his budget proposal. Now, it is 
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the people who have got the benefit. 
got all the concessions that the Finance 
Minister himself has offered without 
anything asking tor the same. I do 
not thing that any pressUre was bro-
ught on the Finance Minister for these 
concessions. lie on his own, knO\N:ng 
the working of the Industry Depart-
ment, knowing also the working of 
the Finance Deparin1ent, has' an-
nounced ~"O many concessions with a 
\ iew to creating' U proper ain10sphere 
of growth and production. He ex:-
p~cts that his budget proposals win 
ultimately lead to greater production 
both in the industrial sector as well 
as in the agrirultural sector. How 
best we respond is now left to the 
common people for whom he ha~ 

announced so many concessions. As 
a matter of abundant precaution I 
have one 'Or t,,/o suggestions merely 
for his consideration. 

The first point which I w'ould Hke 
to suggest will be a l-)out appreciable 
reduction in the non-developmental 
and non-plan €xpenditure. If this 
can be resorted to, I feel that there 
is a tremendous am'ount of scope sO 
that :i large number of schemes can be 
transferred to the state Governments. 
Thereafter there is no justification for 
having this kind of expenditure at the 
Government of India levels. 

The second point which is very' 
much emphasised is about very close 

\ monitoring of the fiscal targets set 
for each Ministry both at the Central 
Governments level as well as at the 
State Government's level and for 
creating a kind of senSe of urgency and 
awareness in the officers who are wor-
king in the field. I think this is where 
we have been falling short badly of 
our physical targets. Thr, the finan-
cial targets have been achieved but 
physical targets have always eluded 
us. We have to have some sort of a 
very close mon-:toring of all the acti-
vities. 

Sir, I have had the opportunity ot 
gOing through the performance bud. 
gets which was presented to the House 
by differen t Ministries. May I r8-
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[Shri S. B. ChavanI 
quest the Finance Minister kindly to 
go through at least one perform':lnce 
budget? If yoU want, you can go 
through the entire thing and see 
whether in the cas& of at 
least one Ministry the performance 
budget has been really fulfilled or not. 
He must first satisfy himself. I for 
one at least can say that it does not 
give any correct idea as to what are 
the physical targets which they have 
se~ fOr themselves and how they are 
gOing to be answerable to the Parlia-
ment next year when the budget is 
presented. If we have to compare the 
performance budget of next year with 
last years budget, the Members of 
Parliament should be in a position to 
find out as to whether they have been 
able to achieve the targets that they 
have set for themselves and if they 
have not, they should find out woich 
department has failed, where the 
things have gone wrong. At least we 
should be able to find out these things. 

Sir, the third pOint which we may 
bring to the notice of hone Finance 
MInister, as a matter of abundant 
precaution is about the infrastructural 
facilities which are very badly requir-
ed, if we really believe in industrial 
and agricultural growth. ' IHere the 
State Electricity Boards, the Coal 
Ministry and the Railway MInistry 
have a co-ordination Committee. But 
at the same time, greater attention will 
have to be paid to see that our pro-
ducti'on does not suffer because of the 
infrastructural facilities which are not 
coming up to the mark. That is (he 
only apprehension left. If we are able 
to fulfil this expectation, if electricity 
becomes available to all the indus-
tries whiCh are either there or which 
are newly set up-agriculturistc; 
should also get power which is verv 
badly required-I am sure the pr~
duction oriented budget which the 
hon. Finance Minister presented to 
the ~House will be completely fulfilled 
and there should be no difficulty about 
it. 

One or two more points which I 
have to bring to the notice of this 

House are about the incentives which,.. 
in fa~t are ve~ badly required ~n 
the agricultural sector. It is not 
sufficient to give incentives only for 
the growth of industry, these are also 
essential for the agriculttlral se~tor 
which, in fact, has been very badly 
requiring some kind of incentives. 
from the Government. 

The support price sugested by the 
Agricultural Prices Cu,mmissi<>n nor-
mally is very much below the market 
p.rice. Agriculturists instead of get-
tIng remunerative price are not able 
to recover even the cost of produc-
tion. I wOUld suggest that the Agri-
cultural Prices Commission should be 
an independent body and it should 
be a statuory ~dy created by a Sta-
tute of this Parliament so that they 
are able to correctly find out and as-
sess the cost of production and then 
suggest what should be the price 
which should be payable even as a 
sUpport price to the agriculturist'S. 

The second point is aoout the 19t"i-
cultural credIt line which has got 
choked up in a large number of States 
and It has got tf() be cleared. Shri 
Niren Ghosh is not here. but I was 
amused to find that every noW and 
then, whenever the the question of 
Maharashtra scheme was being raised 
here, he always used to ~aY 

that there are some fictitious transac-
tions and fictitious loans were given .. 
I do not know 'On what basis he has 
been saying- that. Even if there are 
some fictitious transactions, those 
could be found out and the persons 
cOncerned punished for that. Why 
should every cultivator be punished 
for that? They are not able to utilise 
the Reserve Bank credit limit because 
a large number of defaulters are 
there. The Maharashtra Government 
has taken a bold and realistic step 
in this connection and they wanted 
to provide Rs. 45 crores for wiping out 
the loan of these small and marginal 
farmers. I would request the Fin-
ance Minister to see that at least the 
Reserve Bank does not come in the 
way. The Reserve Bank should not 



Finance (~ .. o. 2) 4 SRAV ANA 8, 1902 (SARA) Bin, 1980 

ereate any difficulty if the credit line 
_,gets cleared and they are able to 
-utilise the agricultural credit in full, 
which, in tact, they very badly re-
.quire. 

SHRI R. K. MHALGI (Thani) : 
What exactly should this Government 
.do? Give a concrete proposal. 

SHRI S. B. CHAVAN: I could make 
the Finance Minister get my point, 
at least, he is sure, of what we ex-
pect. I do not want the Reserve Bank 
.to rome in the way of the Mahar~shtra 
Government, that is the only thing. 

14.49 brs. 

{SHRI GULSHER AHMED in the chair] 

There is one more point. Some kind 
.cf adjustment in the price of 1.1rea 
.and other chemical fertilisers which 
the cultivators have to Use is neC'es-
sary. The price of all petroleum pro-
ducts has gone up, thereby urea has 
becume a prohibitive item for agri-
culture. Some kin.d of adjustment 
effected by which urea should be 
easily available to the cultivat~rs is 
one of the points which the FInance 
Minister may kindly consider, 

My next point is a bout the natural 
calamities and the scheme of re-s(;he-
duling of loan. The Finance Minister 
is aware of the fact that re-schedul-
ing is not a concession to the culti-
vator at all. He is not only required 
to pay one instalment, but one and 
"One-third instalment. If a man who 
is not in a position to pay one instal-
m.ent, is required to pay one and one-
third, I think, it is too much. And 
if ht' were to fail in payment of one 
instalment, the entire amount is being 
recovered Or a very heavy penalty is 
bein~ levied. That is how many culti-
vators have become defaulters. Some 
kind of a realistic scheme will have 
to be adopted by the Reserve Bank 
in ol-der to see that for those who 
'Suffer dUe to drou(ht or floods or any 
other natural calamities. re-schedul-
ing of the bank loan should not create 
'nlor~ diftlculties. 

There is one more point about the 
participation bv Government and the 
Reserve Bank in creating a credit 
stabilization fund. 

That is a scheme which has already 
been accepted. That scheme is in 
operation, but it is only on paper. 
My submission will be that all the 3, 
viz. the State Government, the Re-
serve Bank of India and the Govern-
ment of India should participate in a 
big way, S'O that in times of calamity, 
we are able to help the cultivators 
who in fact, need our help very , 
badly. I wanted to bring these sug-
gestions to his notice, in order to see 
that the agriculturist also feels satic;-
fled that the .new Government takes 
care of the problems of agriculturists, 
and sees that the real bottlenecks and 
difficulties are being properly tackled . 

There are 1 or 2 points which I have 
to mention-about the dispersal of in-
dustry Mr Chanana is here. When 
a question was raised here some days 
back, he was pleased to say that he 
would lay the information on the 
Table of the House. The point was 
this: in spite 'Of a clear decision by 
the Government of India~ in spite of 
a clear decision by the Metropolitan 
authorities and in spite of the policy 
of the State Government not to locate 
big industrial units in already con-
gested localities-and when we are 
talking in terms of dispersal of indus-
tries with a view to seeing that condi-
tions are created by which mofussil 
areas also get the benefit of industrial 
development-we find that all these 
decisions are being violated. The 
same areas again get congested. More 
units, either in the name of new !.lnits, 
small scale units or expansion of the 
units are again located in the ~ame, 
old areas. It is only the Bombay-
Pune-Thana range in Maharashtra 
which is, in fact, having all the con-
gestion of industry. The rest of Maha-
rashtra, especially the ex-Hyderabad 
part of J4aharashtra and the ex-
Madhya Pradesh part of it-Vidarbha 
and Marathwada as thev are popularly 
known-are lagging behind. There is 
hardlv any industry there. We give 
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all cOtacessions and we make policy 
pronouncements (Interruptions) About 
Konkan, with the petrochemical ':om-
plex coming in, I think there is tre-
Dlendous scoPe there. That is why I 
did not menti'On it. 

I request the Finance Minister 
kindly to look into this and see that 
this policy is translated into action, 
and that backward areas are, in 'act, 
given some industries in the joint sec-
tor, or some more concessions may be 
given, S'O that these backward areas 
are brought on par with the uther 
areas of the State. 

Now about national highways. In 
the ex-Hyderabad part of Maharashtra, 
there is not even one mile of national 
highway. We are consistently told 
that the Government has taken a deci-
sion n'Ot to go in for any new na-
tional highway. My on1y request to 
him will be this: the Transport '\1inis-
try did not come up for discussIon 
here. I, therefore, t8ke this oppor-
tunity to tell the Finance Minister 
that the ex-hyderabad part of 1\~aha-
rashtra did not haYe even a single 
mile of natrona1 highway. except per-
hap"5 a part of Osmanahad, Le. the 
Solapur-Hyderabad national h'ghway. 
That is the only highway passing 
through the fringe of that area. My 
request to him is to join a]1 these 
areas in such a manner that the agri-
cultural produce .... 

SHRI R. VENI{ATARAMAN: You 
get the support from the Chief Minis-
ter. 

SHRY S. B. CHAVAN: T hope that 
all these points will b p tnk0n care 'l)f, 
and the respective Ministl~v will be 
.. formed of thp. action taken. I ~1ave 

great J'~_'ure in supporting the Fin-
aa.tIe4t1 Bill 

S~.I T. DTiANDAPANI (Pol-
lachi ~t:~ Mr Ch~irman. ~t the outset~ 
I welctpne th.o proposalS'. the new pro-
posalc: ins~f'ti in the Finance Bin. 
namely, tt)e~ tax hoUday extended tr\)m . ., 

7 yea:rs to 8 ~ars in the caa~ 0' 1AM~
S"8. In the same znannet, in the ~ 
'Of new plants, the concession is alAo 
extended fOr the purchase of machi-
nery. Some incentive is also extended 
to the transport industry which is a 
vital industry in the matter of QCOIl.(.).. 
mic activities. It deserves that incen-
tive which the hon. Minister is kina 
enough to rive. In the same way, 
exemption is also made available to 
the business of live-stock, poultry, 
dairy farming. These proposals follow 
the previous budget proposals. These 
proposals will certainly help in ! he 
development of this country. 

Son1eth1ng was mentioned here 
about the price rise. Even after this 

· bud~ct, prices have risen tQ a consi-
dert1 ble cxte .. lt. Complaint has been 
made about it here. As far as this 
House is concerned,-lnembers be-
longing to various political parties~ 
Vv"hether they are in the Ruling Party 
or in the opposition, whether they are 
in the Centre OJ: in the States,-every 
polihcal party has got its r esponsibi-
lit~r in dealing with this problem. They 
mu~t have some suggesti'Ons to make 
to th(> government how to curb price 
rise I am happy that the hon Fin-
ance MinIster has come out with a 
proposal to establish a cell in che 
Ministry of Finance to make available 
supplies to the scarcity ar~as so that 
the vu]nerabe sections can purchase 
these things at reasonable rates. This 
action of creating a cell may minimise 
the price level. After the Bud~et, 
though it was welcomed by all, I anl 
sorry tl.') sa)' that certain departmpnts 
are in col1usion with some business 
people and they go against the interest 
of the government. I would like the 
government to take stern actiOn 
against those officerc; as well as persons 
involved in this matter. For example, 
in my neighbouring district, Nil giri , 
thel'e is a public undertaking unit, 
that is, Hindustan Photo Film. Soon 
aft~ the budget proposals were an-
nounCed saying that they will 'be 
effective from 1st July this 'Year, SOUle 
bftleials came in collusion With 9f)D1.e 

persons in South India l'ihft Cbamber 
tn( Madras. They smug.led. about: 



Ar&OOD tolls of colQ~ ~ valued 
at Rs. If lakb.a from the ,odOW1l of 
a firm. 90, this is the gross standel 
committed by the otftcials who were in 
eollusion with some people in South 
-J:ndia Film Chamber Association. I 
would like the government tt5' take 
stern action against those persons 
I am glad that the CBr is enquiring 
into the matter. In this connection I 
would request the hon. Minister to 
see that :iO culprit is free from punish-
ment. 
15 hrs. 

About allegations made about the 
departments, we have been noticing 
in respect of expenditure, that as 
soon as amounts are allocated to the 
respective departments of the -'I~ate 
government, they are not at all taking 
any interest whether a partlcl1lnr 
amount allotted to a particular de-
pat tmcnt ~~ properly uhHsed or not. 
It is done only after the entire amount 
is spent It is time to have 
a mechanism to find vlhether 
the ~mount allocated to the 
department:; Of the state government 
are properly utilised for the particu-
lar purpose for which they were -ear_ 
markeq, So that the departments of 
the state as well as the Central G'Ov--
ernments do not spend all their amount 
at the end of the the financial year. 
For example, it coome amount is alJot-
ted to a particular department, they 
sleep over that amount and then they 
spen,; tl-J;:}t amount hurrierllv at the 
end of March with thf' result that the 
amount '1s not utilised properlv, there 
is sC'One for waste, corruption nnd 
maJnracti('~s Therefore, it is the duty 
of the p,overnment to ~ome fOM\1ard 
with propo~als to check these Il"al-
practic~s and inefficiencv prevailing 
in th~ rien3rtments. The report of 
the CnTY1'Otroller and Auditor General 
for 1978 .. 79 shows bow the depart-
ment~ ",.e not utilising the amounts 
pro}')erly. 

Governm.ent i~ committed to certain 
Pl'hv·inlA~. to Rive to tbe people every-
thin, they nee4~ BJ,J.t at th~ same 
time the 4epartmentQl executives do 

-flot U1tdfrstab4 the .realities or ~he 
~r1n~I'9~ ~ lbe ~bDJ~ of 
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the government. In thO$e case. I 
would like to ask the gQVernment tQ 
fix responsibility on a p~rticular oftl", 
cer. What happens? SUppose some 
officer commits a mistake and .. the 
audit report finds som1ething, a rep it 
is given by the government and it is 
treated as if his responsibility is over. 
Nu action is taken against him. qe 
may be transferred from one depart-
ment to another. He bas made some 
mistake or mischief at the cost of the 
exchequer, at the cost of public weL-
fare. Government should fix res-
ponsibility on the officer and then 
only thi'3 tYPe of .lethargy in the de-
partments will go. 

We are getting assistance .from 
foreign countries-the World Bank 
and the International Monetarv Fund 
and other agencies and the funds are-
utilised by our government. As f~t' 
as India is concerned, I am happy that 
most of the funds are properly utilis'" 
ed. But at the same time, there may 
be some lacuna or shortcoming in 'he 
execution of proj ects. If the World 
Bank prepares an audit report, it 
should be placed on the Table of tbe 
House So that we know what is hap .. 
pening, what difficulties are pointed 
out by the World Bank. Just as the 
CAG's national audit report is placed 
on the Table of the House, the '"-ludit 
report of the World Bank and the 
lMF should also be laid on the Table 
ot the House. Then only we will know 
what is our performance. 

I welcome the fUnctiuning of Income 
Tax Denartment. Of course, there are 
some loopholes also in this matter. The 
Department should come forward Nlth 
many an'lcndments. For example I 
came across a judgment of the Sup-
reme Court of 8th May, 1980. l'here 
is a per~on Shri Piara Singh. His 
jub is smuggling gold from Pakis!an 
to India. ,H e was carrying money to 
Pakistan so as to buv gold and gmug ... 
g}e gold tram Pakistan to India. He 
wanted to sell the smuggl~.gold at a 
higher price. On the ~l' he was 
arrested by the Customs'fi Authotltles. 
Th~ the a~ount was conftecated. 

J ~er s~e tjrne bis assets wee "'ases ... 
eel. ~e WIll e.l'ry{ng Bs. • .... 
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Then the Assessee Shri Piara Singh 
went to the Income Tax Officer stat-
ing that the amount which was ",011-
&cated by the Customs Authorities 
shoud be allowed to be deducted trom 
the income as expenditure. This was 
his contention. The Appellate Com-
missioner rejected his application. 
Again he went in for appeal. In ap-
peal to the Income Tax Appellate 
Tribunal the contention of the asses-
see was that if he was regarded as 
engaged in business of smuggling, he 
was entitled to deductions of the 
entire sum of Rs. 65,500 as a loss In-
curred in the confiscation of the cur-
rency notes. That was also rejected. 
On the reference, at the instance of 
Ctlnunissioner of the question-was 
the amount of Rs. 65,500 allowable 
for deduction under Section 10(1) of 
the Income Tax Act, 1922 the High 
Court answered the question in aft\r-
mative against the Commissioner. On 
appeal made by the Commissioner 
of Income Tax, the Supreme ~urt 
while affirming the decision of the 
High Court said: 

"The currency notes carried by 
the assessee across the border consti_ 
tuted the means for acquiring gold 
in Pakistan which gold he c;ubse-
quently sold in India at a profit. The 
,currencV notes were necessary for 
acquiring the gold. The carriage of 
currency notes across the border 
was an essential part of smuggling 
operation. If the activity of smug-
gling can be regarded as a business, 

those who are carrying on that 
business. those who are carrying on 
that business must be deeme to be 
aware that a necessary incident in-
volved in that business is detection 
by the customs authorities and con-
sequent confiscation of currency 
notes. It is an incident as predict-
able in the course of carrying on 

the activity as any other feature of 
it. Having regard to the nature of 
the activity, possible detection by 
the customs $uthorities constitutes 
a normal feature integrated into all 
that i. implied and involved, in it. 
~e confiscation of the currency 

notes is a loss in the same way as 
if the notes had been stolen or 
dropped On the way. It is a loss 
which springs directly from the 
carrying on of the business and Ie 
incigental to it." 

This is the judgement of the Supreme 
Court. The person is committing an 
offence. Cognisable oftence can be 
taken as a business under the In-
eome Tax Act 1976 Section 2 (13). 
It says-

"Business include. any trade, com-
merce or manufacture Or anv ad-
venture or concern in the nature of 
trade commerce Or manufacture." 

So this Section says 'any adventure'. 
So, smuggling is an adventure. In 
the future, even pick pocketing and 
stealing currency notes will be legalis-
ed. This is the question. Whatever 
may be deductable or not, please 5ee 
this type of judgment. Of Course, I 
am not a legal luminary. The De-
partment should know all these things 
and bring a suitable amendment. 
Therefore, I request the Government 
to go into this matter. 

Cuming to plan allocations to the 
States, some States like Kerala and 
West Bengal fight with the Central 
Government and get more funds for 
their respective States. Ours is a 
poor State and the people in power 
d" ~ot know where to approach tor 
funds. Whether they sho(lld fight 
with the Central Government or not is 
not the question. But they do not 
know whom to approach for funds. 
(Interruptions). I am talking about 
the Finance Minister of Tamilnadu. 

AN HON. MEMBER: He is not so 
innocent. 

SHRI C. T. DHANDAPANI:· He is 
not so innocent, but he does not know 
whom to approach for funds. So, 
the Central Government should make 
a survey. Of course, the Planning 
Commission is there and they do vIsit 
the States. They call for the vIews 
and recommendations Of the State 
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Governments. But the Central GOv-
ernment must ID)lke an independeut 
survey, so that where a backward 
area needs certain help and be11efits 
from the Central Government, that 
could be given to them. So, I request 
the Government to look into that mat. 
ter also. 

Many hone members talked about 
_railways. We have been demanding 
a particular line right from 1932. That 
scheme was approved and a survey 
was also made. I am referring to the 
railway line from Samarajnagar to 
Palani, the pilgrim centre, via Tirup-
pur and Dharapuram. Dharapuram is 
a very backward area. There are no 
water resources aIld no industries. 
When we approach the Railway Minis. 
ter he Says that because there is no 
industry, railway line is not neces-
sary as there are no goods to be car-
ried. When we approach the Indus-
try Minister, he says, when there is 
no railwayline, how can we give you 
industries? This is the position. 1 
want the Government to see that this 
railWay line is constructed aI\d also 
some major industry is put UP in 
backward areas like Dharapuram. 
Coimbatore District has been bifurca-
ted into Periyar District and Coimba-
toI'le District. The entire Periyar 
District is a backward area and it 
should be declared as an industrially 
backward district. Then only they 
will get m~re industries from the 
Centre and even the private people 
will invest money there. Thereby the 
;area may become prosperous. 

The previous speakers have spoken 
• about agriculturists. The Agricul-

tural Prices Commission has said that 
Only Rs. 100 will be given per quintal 
as far as Tamil N adu is concerned. The 
agriculturists' associations demand 
Rs. 150. My personal view is that it 
is a just demand and Rs. 150 should 
be given to the agricultUrists. Of 
course, the State Government is say-
ing that Rs. 130 will be enough for 
them. Even otherwise, the state Gov-
ernment is ready to give more funds. 
Already the Chief Minister bas as-
sured the alricU].turists that they will 

get more money. Even the Agricul--
tural Prices Commission or the Cen-
tral Government do not give more 
money to the farmers. The Chief 
Minister has given a promise to, the 
agriculturists that they will be given 
higher price of paddy. I request the 
Government that the price of paddy 
shOuld be fixed at the rate of Rs. 150 
per bag. 

By saying this, I welcome the }.c"in-
ance Bill. I congratulate the Finance 
Minister for having given some ~on
cessions in some fields which I have 
already mentioned. 

SHRI ANANO SINGH (Gonda): 1 
am grateful to you for allowing me 
to rise and support this Bill. I ~on· 
gratulate and compliment our Fin-
ance Minister fur presenting the Bill. 

I I was here on the day when the 
Bill was presented and the disappoint-
ment in the opposition was SO univer-
sal, so complete and so evident that 
I will not hesitate in saying that It 
was the dynamic leadership of Shri. 
mati Indira Gandhi that sent the 
Janata Party to the opposition, then 
our Minister's careful planning and 
presentation had provided the cO'Up-
de-grace whereas the search for a new 
rallying the point was concerned. 

As far as taxation goes, there -y,rill 
always be taxation if the society has 
to progress. But it is the concern of 
the commOn man. Even those who 
do not read newspapers, they look 
around and see as to what is haJ)pen-
ing to the taxed amount, whether it 
is being utilised or not. If the taxed 
amount is utilised properly, they pay 
it willingly, if they feel it is net being 
utilised properly, they grumble. Even 
tt.day the vast amount of taxes that 
We c~llect or have collected, are being 
utilised in big financing agencies like 
LIC, UTI, IDBI. Whetker the taxed 
amount is of today or yesterday or 
day before yesterday. this is aU tax-
payers' money and they keep an eye 
on it and treep looking at it with a 
hOPe that it will bring retums ~nd 
then We will be having less taxation 
in the country. 
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Today, the tax evasion is of the 
order of RI. 400 to Rs. 500 crores. The 
black-money has gone upto Rs. 20,000 
crores. The parallel economy is the 
word they have started using, Here, 
I am sure, the hone Finance Minister 
is going to take very stringent and 
strong steps to curb this black-money 
so that this parallel economy is de-
pleted if not completely destroyed. 

The financing agencies are supposed 
to bring us returns. But what is ac-
tually happening? You take the ca<;;e 
of automobile industry. These finan-
cing agencies have invested 1'Ot of 
mOney in the automobile industry. As 
you know, a dl€Sel Ambassador car 
costs Rs. 84,000, an ordinary Amba':)sa-
dor car costs Rs. 60,000, a Fiat cost~ 
Rs. 64,000. If I. ask you. Mr. C:hair-
man, about the price. you win say 
that it is phenomenally high and S'O, 
the consumers like you and I are 
suffering. What is actually happen-
ing in this? If you look at the ba-
lance-sheets, YOu will find that they 
are running on marginal profit and 
in some year, it is a marginal loss. 
With Rs 84,000 for a diesel Ambas-
sador car, the Birlas are running their 
unit on a marginal profit ur loss. With 
Rs. 64.000 for a Fiat car, the Premier 
people are running the unit on a 
marginal profit and loss. So is the 
case 'With Standard Motors What 
they have actually done is that they 
captured ancillaries a1so. Their nn-
cillaries are rUn by the same people, 
their family members or their direc-
tors. The profits are diverted there 
and it does not come back to the 
moth er firm for distribution to the 
share-holders. 

To cite an example, take the Pre-
mier Motors. The radiators are made 
by Bharat Radiators Private Lirttited 
at a J;lluch inflated price. The result 
is th~t the price tlf the car becomeS 
higher. Who runs the Bharat Radia. 
tors Private Limited? It is run by the 
daughter of Walchand Hirachand. 
lrrom where do they buy the other 
eomponants? Tbey buy them from 

Acme, at a much infiated price. Who 
are the owners of Acme? The .,ame 
Walchand Hirachand people. So, by 
the tIme the car is assembied, the 
price is much inflated and the con-
sumar, you and I, have to pay more. 

Take the case of on~ Birla concel'n. 
I am Just citIng One component, the 
bearings A Birla concern cnl1ed Na-
tionol Bearing sells them to Hindus-
tan Motors. This National Bearing 
does not produce the bearing, tt is 
-on ly a so Ie selling agent. It buys it 
froln National Engineering Industries 
Lim;ted, \vhich is another Birla com-
pany So, it ftarts from National 
EnginC0ring Industries, goe'; to Na-
tional Bearing and then goes to Birla.:i. 

The result is that when Un article 
cm'tUn g Rs. 10 goes to the m'0ther 
plant, the cost inOates to R<;,. 30. Who 
suffers? We are the sufferers. An 
unlitn ted nunlbcr of ~hareholders 
suffer, institutions like LIe, UTI and 
IDB!. suffer because they get less re-
turn. I say this b(\cause J ~trongly 

feel that if Vi,'e get a bigger retUrn from 
Our investn1ent in the publIC' sector. 
if instead of getting a loss of Rs 3,400 
crorec; 'We f~et a profit of Rs. 3,400 
cra! es the tClxation structur(' ;'Quld 
have b(\cn different and \\7r, could b~ 
more liheral in OUr taxation policy. 
Whv do \Ve not consider th;, aspect 
s'O that i'l1 future vv? can nut lesser 
taxes on people and save thf'm from 
mic;ery? 

It ic:; good that our pre~eT(t F 1nancc 
Minic::tE'r hac:; taken th(? right <:;t0n~ nnd 
saved us from some misprv Earl iel' 
We harl a Fina'1ce Minister VlTho clAim-
ed to be a ~On of n ff-lrmnrc; T "'on-
gratulnte th~ pre~ent Finance Minis-
ter for saving minions an~ m nU('Inc;; 
'Of fnrmPr~ from the misde~d~ of that 
"farmer's son". 

I can understand your flY;n'l a tar-
get for collec'tion of in~omptax but 
not for est~te duty. bec~H~~ ~hat 
paS~(3q ",v U'1dprsta."riin~. T ~"' ta,lk-
ing 0" the distriM lev~' 0,. 7t1l"\al and 
I say this becaUSe T ba,'e suffered.; I 
have gone through the mUl. When my 



1'inG1trce (No.2) SRA VANA 6, 1902 (SAKA) 374 

father died. I went to the _tate duty 
oftlce. It was in the mt>nth of March. 
He said ··look here, 1 wish .t could 
help you, because you are such a 
youngster -it was way back in 
1964-but what can I do? Nobody is 
dying an'd we have a target to fulfil." 
Then I asked him what am I to tio. 
He ~aid "pray". After a month it so 
happene(l that a big member of tine 
of the leading business families living 
in Banaras died. So, when I called 
on him next month, he was very 
happy. He said he will do a little 
good to me and as someone else is . 
also there. So, I was very happy. 
Then he gave another date after a 
month. When I went to him that day, 
he ~aid: "L'ook here, I doubt if I can 
help you. The gentleman who died, 
even though he belongs to one ~f the 
big fanlilies, his estate is not ~oing 
to pay any tnx0S, because he has 
manipulated the accounts in such a 
way that, brother, you are the only 
One again'. So, he said: 'Anything 
I can d'O?' I asked: 'What am I 
supposed to do'. He said 'Pray hard'. 
I did pray hard. Later on, no one 
d:ed and r had to take the brunt. So 
fal' as the targets in respect of 1.eath 
duty are concerned, there is nO Act, 
it 1S just a Government order, znd 
I request the Minister to inform in 
turn the Estate Duty Officers to go 
slow so far as this taxation is con-
cerned. 

I was talking about taxation. I 
want to bring in another topic and 
that is about sick units. In the last 
3--4 years whenever \ve read a paper, 
specially the Economic Times, there 
you see the word 'sick'. This '"tas 
become so common. What happened 
to YOUr mini steC"l plants? They are 
sick. What happened to textile indus-
try? It is sick. Jute industry is 
sick, hand]oom sick, powerloom sick, 
leather in Kal'lpur again is sick. The 
diesel manufacturers in Gaziabad ore 
sick too. Su~aT' in U.p. is sick. The 
SUe-aT mnl~ in UP which bave been 
b .... "tltt~+ in to this state 30 rears ago 
and -ete covered with a speeial Act, 
proter-t-", from a 11 calamities l)ollibly 
so much so th~t farmers have been 

su1!ering till now, are also sick. If 
you lOOk at them what do you fmd? 
They do not pay the arrears. I want to 
bring to your notice two things. 
Firstly, the payment system. It saySt", 
that there is a basic price plus you 
get something on the recovery. If the 
recovery is higher, the farmer gets a 
higher price. Every one is suffering 
because of the high price of sugar at 
the rate of Rs. 8 per Kg. 22 lakhs of 
families that are dependent on sugar .. 
cane cultivation in U.p. are suffering 
on two counts. Firstly, they do not 
get the payment and secundly, they 
buy sugar at Rs. 8 a kilo. The re-
covery process is a very tricky pro-
cess. Maybe the sugarcane is good. 
If the sugarcane is bad, then the :ar-
mel's will get a lower price fOr it. 
But what is the justification? If the 
factory had not been modernised, if 
the plants arc old and they have not 
been renovated, then the recovery is 
l'Ow. Why should the farmer is made 
to suffer because of this and the Sugar 
Act an Act that Was made in 1934? 
Th~ Constitution could be amended 
to suit the needs of the people, but 
then, a 34-year old Act till today has 
not undergone even a single change 
because the money barons are sitting 
on it. So, I request you firstly to 
see to this. 

The second thing. the most impor-
tant point, is the method Of payment. 
When the farmer providec;; sugar cane 
to the mills, it is the Government who 
fix the price. the runt the date, the 
place for supply etc. So, when it 
comes to the payment, why this aloof-
ness? Why this cold attitude towards 
the farmer from the Government. So, 
my suggestion would be just about 
the way the Government takes in-
terest in supplying su~ar cane to the 
sue:ar mills. The Government should 
take interest in c:eeil1.g that the pay-

. ments are made to the sugar growers. 
In fact, what We need today is a small 
fUnd that 'WUuld £p've the money to 
thp ~t1~at Q;roW'~~ --trail>!ht from the 
Government and Government would 
recover the money from tbe mJU 

'ow"enr So that theY come into direct 
~ontact with the mill owners. You 



315 Fincr."Ce (No.1) JULy II, 1hO 

[Shri Anand Sin,b) 

-should have a small fund. The mo· 
ment you get the supply of the cane, 
you make the payment from the tloea-
'$ury and you collect this money fr~m 
the mills. You can be harsh Wlth 
t.h.em, you can twist their ann, we 
cannot. Today more than Rs. 60 
-crores ~f dues are lying with them. 
What can we do? My own mill has 
not paid Rs. 40 lakhs. What am 1 
suppOsed, to do? Where can I go? So, 
Government must take up this res-
J)Onsibillty . 

The Planning Commissioa makes 
allotments for industrial development, 
but once the money reaches there, 
what happens? The way it is distri-
buted in the districts is an old story. 
There are many districts like mi.ne, 
Gonda where in the last 30 years not , 
one single penny has been spent on 
-setting up the smallest industry to 
help the people there. So, a compre-
hensiv~ chart should be prepared dis-
trict-wise, showing the districts which 
are industrially backward, So that 
m'Oney may be invested there for pro-
moting industries. The whole problem 
is this. The money sanctioned goes 
where? -where the Minister belongs, 
becaUSe there is a saying: 

MR. CHAIRMAN: That is why most 
of the Members want to become 
Ministers. 

SHRI ANAND SINGH: If there is 
11 Minister from a district in the Con-
-gress (1) Government, when the 
opposition comes to power they see 
to it that there is a Minister from the 
same district to counter him in their 
Government, so that the benefits again 
go to the same districts, while the 
other districts are starved. t:t 18 
therefore very necessary to have a 
comprehensive district-wise chart 
fOr ind.ustrial development. 

There was a scheme under the lea-
dership of Nanajf Deshmukh which 

was taken up in Gonda, wheft, he be. 
came Member of ParUaIDent from 
Balrampur. It was a fUnny scheme. 
Rs. 17 lakhs were given to tbia 
scheme. Nanaji Deshmukh was the 
Chairman, and there were three or 
four of his party Members and Gov-
ernment officials. It was said that 
this agency would help the growers 
there to instal 20,000 tubewells. It 
ran for two years, and then the com-
pletion report showed that 20,600 
borings had been done, but what was 
overlooked is that We haVe otber 
agencies, Government agencies, which 
also do these borings. We have the 
minOr irrigation schemes, block 
schemes etc. In fact, Nananji did not 
bore a single tubewell. The figures 
quoted were simply the district's 
figures. And what happened to the 
money? Sixty people were employed 
as promotors on Rs. 500 per month. 
All of them belonged to one political 
party, and they were given 12 m.otor 
cycles. What they did was not to 
instal tubeweIls, but to go round the 
block and organise drills. So, I 
would like the Minister to look into 
this and see what happened to this 
money. 

They had done blunders. The otaer 
day, I was reading the Economic 
'times dated 18th September 1979. I 
will read out what has appeared in 
this paper: "The faulty and unimagl-
native steel distribution policy led 
to the generation of black money to 
the tune of Rs. l~OOO crores in the 
economy over the last one year." It 
was a question of one Minister~ ace 
Minlstry, one order. They had 80 
many Ministers equally efficient and 
we know what they did to the ec0.-
nomy. The economy was ruined. 

I must congratulate the Minister 
once again for presenting this bud-
get at a time when the country is 
cotning out from the dark era, from 
a dilapidated economic condItion. 

I must say that the Minister should 
not go on like this for another 
four years. It will. ruin. demoerac7, 
becaUSe it is said that if d.emocracy 
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fa to be safe, the Opposition hal to 
be kept alive and this kind of budget 
can destroy them un popularity 
front. 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands) : 
.Mr. Chairman,. Sir, today we are in 
Vle last phase of the Budget discus.. 
sion, which started just ~ter the 
presentation of the Budget for the 
year 1980-81. A large number of 
members from this side and the other 
slde spoke about it, some were criti_ 
Gal about it and some of the very 
senior members of the House even 
staged a drama and made a number 
of allegations and cast aspersions on 
the Finance Minister. 

In fact, this is not a very happy or 
ideal Budget in the normal conditions. 
But this Budget, wliich has been pre-
sented in this House, was not present-
ed in normal conditions or normal 
circumstaces. One has to understand 
that. There was perhaps no alterna-
tive to the Finance Minister in the 
present circum.~tances to present. a 
better budget than this. The condi-
tions were such, on the one side 
there was a deteriorating law and 
order situation and on the other, he 
inherited a deficit of about Rs. 3000 
crores. There was abnormally low 
prod uction in key sectors like steel, 
coal, cement and aluminIum, which 
are the main fabrics of our economy 
and there was also a ten per cent 
decline in the agricultural production. 
Under these circumst.ances, what 
other options, did the Finance Minis-
ter have to present a better Budget 
than ,this? We want to mmirnise de_ 
ficit, we want that there should be 
no taxation, we want that the rise in 
prices should be curbed, we want in-
dustrial peace and we want higher 
wages for the working class. We 
want everything. . Of course, it is 
all necessary for the amelioratIon of 
the conditions ot the poor and the 
weaker sections. Now,. ",vhat was the 
scope for the Finance Minister for 
resources mobilisation to achieve 
this? As such, whatever constraints 

or undesirability is there in the Bud.. 
get is all due to the circumstances 
which have been created by the pre-
vious regiml and this was bound to. 
happen. 

I support this Finance Bill because 
it is growth-oriented. In the present 
circumstances, we reqwre a growth-
oriented Budget, which would help-
us to increase the savings and these 
savings must be ploughed baCk for-
investment. Now, if we are to make 
large savings, vlhat ~s required is 
creation of an atmosphere and con.. 
dit'lons for such savings and these 
savings should be ploughed back t01 
investment in core I sectors having 
adequate incentives. One will like 
the present Budget which has arrang-
ed for desirable savin~s and invest.. 
ment,. particularly in t:'le Small Scale 
Industries Corporatl .>n, Handloom 
Corporation. All these are the at-
tempts made by the ~"inance Minister. 

The present taxation propLcsa1s be_ 
fore us are reduced ones, but it is 
not enough in this sort of economy, 
which requires a further reductIon in 
taxes. We have ·seen that dUIJng 
1972-73, there was a heavy dose of 
taxation and only in 1976 .. 77, the 
taxes were reduced. The result ,vas 
that there was mOTe net realisation 
in 1976 .. 77 than in 1972-73. 

In economic theory, before determi-
ning tax rates, the fundamentals are 
to be looked at, the capability of 
paYIng and desirability of paying. 
The tax-payers must have the c-aps-
city to pay and, at +,be same time" 
they should have the desire also to 
pay. This is the striking balance and 
here the fixing of practical striking 
point at 66 per cent is a very practi_ 
cable one and by thIs net realisation 
will be much more. 

In the matter ot inflation which is 
one of the very important aspects, 
there are textbook methods" that 
is, contraction of money supply, high 
rate of interest and dear money 
pollcy. But there should be a limit 
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to ~t. W~ have tollo,\\rcd all these 
textbook methods but ult'lmateJy the 
solution lies with the augmentation 
of production. Steel, coal, power, 
aluminium, cement, machine build-
ing are the sectors \vhere w"e must 
make qualitatIve change and improve 
the production to the maX1mum In-
~tal1ed capacity. These are the key 
Industrial sectors which have got the 
thread. of our economic strength. 
Yet, the country has got enough 
strength to bear the economic crises 
if these sectors are properly manned 
and looked after and production is 
improved. For full utilisation' the 
conditions havt: \0 be created: The 
supply of rav.r materials and inputs 
has to be assured. There is no pro-
blem of market. India is a vast coun_ 
try. We have a very big domestic 
market. The responsibilIty of the 
Government will be to ensnre the 
supply of raw materials and Inputs. 
I am happy that the Finance Minister 
in his Budget speech has spoken 
about it also and that he is the Chair-
man of the Cabinet COmmlttee on 
Industrial Infrastructure. As such, 
more results are ~xpected. That is 
why I say that this is one of the best 
budgets arising out of the present 
circumstances which will undoubted-
ly lead the country to a higher 
growth of G.N.P. 

There is another important point 
which has to be looked into. We have 
certain areas, 1.Ulexplored areas, 
where exploration is necessary. We 
have got union territories. We have 
got two kinds of union territories. 
One kind of union territory is having 
the legislature. The people there 
elect their representatives and they 
constitute the Assembly antI they try 
to fulfU the aspirations of the people 
,of that region. There is another kind 
.of union terr'ltory which is fully gov-
erned by the Central Government by 
the Home Ministry, through a Chief 
Commiasioner. Andaman and Nico-
bar Islands is a union territory of 

-that type. It is one of the union ter-

ritones whieh is a God..glfted Ohe to 
our nation because woe have got such 
a vast coa$tline tbat can be deve-
loped for fisheries; we have got greta. 
areas for the development of fores-
try. We have got now the availabili- " 
ty of natural gas and bright prospect 
of petroleurn products. That too adds 
to the importance of the union terri.. 
tory. It is one of the strategically 
located unIon territories. What is the 
position? How we try to extract 
more wealth from unexplored union 
territory. I would hke to give you 
some account of theat. 

Firstly, there is no public opID10n 
in the union territory. There are no 
elections; there is no Assembly. 
There was only one AdVISOry CODl-
tnittee under the Home Ministry 
during the Janata regilne. That has 
also been discontinued. Then, the 
Municipality is a simple Municipal 
Board. The Deputy Comrn'lssioner 4s 
there s& Chainnan of the Muni(:ipal 
Board and the members selected from 
the public have no say because all 
power is vested in the Deputy Corn-
missioner and the Chief CommiSS10n()T. 

l\tH C'HAIRMA!'-o: YO'Jr tiTHe JS up. 

SHRI MANORANJAN BHAKTA: 
Sir, I come from a UnIon Territory; 
please be considerate. 

Now, what are the developmental 
activities? There is only the district 
development process: that will not 
help us. As you know, even after 32 
years of Independence, we do not 
have roads in the island and people 
from 20 miles away have carry head-
loads ot their product. and come here 
to sell them in the market. There 18 
no adequate conveyance. There is 
no public conveyance system; buses 
are not there. Again, for transpor-
tation from one island to another 
island. there is inadequate shipping 
facility. In spite of our best efforts, 
we could not Improve the shipping 
facilities all these years. 

Now, in certain areas, ex..servlee-
men resettlement 1& .-oing on very 
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ne*r Indon.ta; every now and then 
their grievances are being put up but .' 
are not solved. Unemployment is in-
creas'Ing day by day in that part. AiJ 
for educational facilities, W~ do not 
have a medical college, an engineering 
college or an ITI: we do not have any_ 
thing. In the mainland, seats are not 
availa bIe ann students from that part 
of the territory cannot get admission 
:tor higher studles. These are the diffi-
culties ther~. That is why I say that 
if the Government of India tries to 
have a special development program. 
me in such areas, it can fetch more 
money and can also develop the terri-
tory. It can help the Finance Minister 
in mobrlising more wealth. 

In this connection, 1 would like to 
cite an example. There is a FClrest 
Developlnent Corporation of ,"vhich 
~ither officers from Delhi or those who 
go on deputation constitute the Board 
I()f Director~. There is not a SIngle 
person from the territory on the Board 
of Directors. Do you think those peo-
ple will be able to do justice to our 
people? 

I would like to make another sug-
gestion to the Hon. b"inan~e Minister. 
There should bP.' a plantation based 
Corporation and there should be much 
stress gIven to it. We import Rs. ISO 
.crore worth of red oil Palm. While 
this paim can grow very well in the 
Andamlln and Nicol>ar Islands. If the 
Government provides more funds, 
'this can be done, and the import of 
this palm can be stopped. 

At the same time. one of our islands. 
which is double the area of Singapore, 
has all: the facilities for having a free 
trade zone. I would like to request 
the Hon. Finance Minister to consider 
the suggestion to have a free trade 
zone in that island, which could be 
:a window to the world trade community 
and in which tourist infrastructure 
~an be --developed-which also can 
earn a lot of foreign exchange. 

MR. CHAIRMAN: Now, please ~nn
elude. 

. SHRI MANORANJAN BHAKTA: 
I will take another minute. 

Ma. CHAIRMAN: Please now; you 
have said so much about your island. 
Don't think he will give everything 
to you! Don't ask so much that you 
don't get anything! 

SHRI MANORANJAN BHAltTA: 
Now, about the Impression of the 
people who go to the island .... 
(Interruptions) . 

There is a news item with the 
caption 'Andamans Still a. Penal Colo-
ny'. They say that In the island of 
Andamans and Nicobar, the 'emerald 
in the deep blue'. "'there is a deep 
undercurrent of disatisfaction, resen'L 
ment and tension among the people". 
In fact, I \vould like to request the 
Hon. Finance Minister to bear in 
mim, while implementing all these 
things, that there is a lot of dlsastis-
faction among the GOTJernment em.. 
ployees there because the Andamans 
and Nicobar Islands Special Allow-
ance was not paid to all. Dis~rimjna.. .. 
tion is there .... 

MR. CHAIRMAN: Why cIontt you .... 
take him to your island? Request him 
to pay a v'lsit to the island so that he 
will know the problems there. Why 
don't you request him to pay a visit to 
the island so that he can see things 
wih)his own eyes and help you? 

SHRI MANORANJAN BHAKTA: 
I invite you also,. not only him but also 
you and the entire House. 

MR. CHAIRMAN: If the Finance 
Minlster goes, I do not mind going 
with him. 

SHRI MANORAN.JAN BHAKTA: 
While concluding, I would like to re-
quest the hon. Finance Minister to 
consider those far..fiung, remote, back-
ward and also isolated terrntories and. 
in his budget proposals he should lIve 
more money for the developmental 
activities and also to remove the ano-
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malbis in special p.y allowed to gOY. 
ernment employees. 
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SHRI R. L. BHATIA (Amritsar): 
Mr. Chairman, at 5 O'Clock We are 
discussing the Calling Attention mo-
tion. Only five minutes are left. I 
hope YOu will give me time again 
tomorrow. 

MR. CHAIRMAN: I ~hall have no 
objection, if time is available. He 
can continue his speech tomorrow. 

SHBI R. L. BHATIA: Sir, the hone 
Member, Shri Yadav was saying that 
the Congress Party is not strengthen-
ing the public sector. So tar as that 
is concerned, we have already natio-
nalised six banks and taken over Hind 
Cycles and Sen Raleigh. But if we 
have to ensure that the public sec-tor 
fUnctions better, then We need your 
co-operation, because your unions are 
also functioning there. Because of 
economicism and rivalry between 
unions, and that they are treating the 
public sector like an ordinary private 
industry Or factory, it is ~reating pro-
blems for us. So, while we are al1 
unanimous in this House that the pub-
lic sector should be strengthened. you 
are not contributing your share, rather 
you are putting impediments in the 
functioning of the public sector. That 
is why we are getting a bad name. 

Shri Harikesh Bahadur said that 
the price of sugar is already very 
high and tomorrow it will be more. I 
would remind him that during their 
regime also--I would not use the term 
'Janata' because Shri Swamy would 
object; so I would simply say 'pre-
vious regime'-during the urevious 
regime also the same trend was con-
tinuing that while the price of sugar-
eane was very low, the price Of sugar 
was high; while the price of cotton 
was very low, the price of cloth was 
very high. It will take some time to 
stop this trend but we are aJre that 
with OUr polley we will be: 8bl~ to 
stop this trend. 

SHill JYOTIRMOY BOSt]: YeN.-
want the sugar prices to be high so 
that you can get honey. 1 

SHRI ElL. BHATIA: In this House 
if anybody gets honey, it is 8hri 
Jycti ~·moy Bosu, because he gets the 
maximum time. 

With regard to our policy, I must 
say that we have two fundamental 
principles, namely, democratic value 
and distributive justice. We want that 
these two thrusts to somehow fuse 
into meaningful action. Whether it is. 
the industrial policy Finance Bill or , 
the budget, it is our endeavour to 
give the same direction. to give social 
justice to our people. 

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, the Calling 
Attention Motion is scheduled to be-
taken up at 5 O'Clock. We have not 
received any statement from the Law 
Ministry. Then how can we partici-
pate in the Calling Attention motion! 
We gave an adjournment motion 
notice becaUSe we wanted to censure 
the Government. But the Speaker-
in his wisdom admitted a Calliag 
Attention Notice. 

MR. CHAIRMAN: We will wait for 
another two Or three mioutes. 

SHRI JYOTIRMOY BOSU: SK-', 
they have to formulate questions. 

AN HON. MEMBER: Usually the 
statement is supplied to the Members 
sufficiently in advance. 

MR. CHAIRMAN: I am told that 
notice of this Call Attention motion 
was given today only and :>robably 
they are collecting the necessary in-
formation. It will come, and if you 
require some more time for studying 
the statement and then putting the 
questions .... 

r (Interruptions)", 

SRBI JYOTIBMOY BOSU: This ii 
so crystal 91ear, Sir \ 
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~R. CHAIRMAN': Supposing we 
_ ,et the statement now and if you re-
quire some more time for atudying 

. 'the statement, it will be given to you. 

SHRI KRISHNA CHANDRA HAL· 
DEll: We do not seek the time .... 

(InterruPtions) 

MR. CHAIRMAN: Because it was 
. given today only. 

SHRI KRISHNA CHANDRA HAL-
DER: Government should be pulled 
up for not supplying the statement 
in advance. 

(lnterrupttons) 

SHRI R. L. BHATIA. It is a 
good policy and I am sure that t y 
working on this, we will be able to 
help the economic situation at pre-
sent. But in this connection I \vould 
like to tell our Finance Minister ~hat 
the other Ministries, the Ministry of 
Energy, the Ministry of Coal and 
Mines, as also the Ministry of Rail-
ways, must work hard because unless 
all those Ministries work togetl'er 
u.nitedly, we are not going to achieve 
our objective. I am glad to say that 
the Minister of Energy has reported 
that there has been 10 per cent in-
crease in coal production. sImilarly in 
the case of energy also there has been 
sOtme increase. All these things put 
together are likely to give us help 
But I would also like our Flnance 
Minister to identify certain essential 
articles in which production i~ re-
quired in this country and h~ must 
emphasise on those areas so that we 
are able to get our desired objectives 
fulfilled. 

Coming to the black money .... 
(InterruPtions) 

DR. SUBRAMANIAM SWAMY 
Sir, a~cording to the A~e,cta, at 
5 P.M we have to discuss thC' Call 
Attention and nO further busi.ne~~. 

17.08 hI'S. 

SHRt BAPUSAHEB PARULEKAR 
"(Ratnagiri): Mr. Chairman, it is 5P.M. 

I call the attention of the _Minister 
of Law, Justice and Company A«atr. 
to the folloWing matter of' lr,ent 
public importance and request that he 
may make a statement thereon .... 

It is 5 O'Clock nOw. 

MR. CHAIRMAN: Mr. Parulekar, 
you will do it after obtaining the 
permission of the Chair. 

(I nterrupti0n8) 

SHRI JYOTIRMOY BOSU: Where 
is the Law Minister? 

I 

I\<1R. CHAIRMAN: Please take your 
seat. 

(Interruptions) 

SHRI BAPUSAHEB PARULEKAR. 
Then he should come and ~ell us. It 
is for the Government and not for 
you to tell us. 

(I nterruphons) 

MR. CHAIRMAN: You will raise 
this issue after obtaining the permis-
5100 of the Chair. 

SO:VIE HO~. ME:\'IBERS: No, no. 
(Interru.Ptions) 

SOME HON. MEMBERS Tose-

MR. CHAIRMAN: I will hear Mr. 
Dandavate. 

. (Interruptions) 

MR. CHAIRMAN: I will allow yOU 
to raiSe this point of order, but please 
take your seat. Mr. Dandavate want-
ed to say something. Mr. VaJpayee 
wants to say something. 

( In terT'lL ptions ) 

,.,-
PROF. MADHU DANDAVATE 

(Rajpur): It was already announced 
by the Speaker that at 5 O'Clock the 
caffing attention would be taken up. 
We are pressing for an ad'ournnlent 
motion. If t'1e Law Minister is there; 
as an alternative why don't you ad-
mit the adjournment motion? 

(Interruptions) 
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.M8. CB.AlRM.4N: I will .. ak the 
Government why the statement has 
not come. If they have any explana-
tion. they will give. 

SHKI ATAL BIHARI VAJPAYEE 
(New Delhi): The Law ~!inister 
should have been here to respond to 
our calling attention motion. Has he 
written to you asking your !}etmlS-
sian and iIlforming you that he will 
be late? If not, he is guilty \.If com-
mitting a breach of promise. This is 
a clear case of contempt of the House. 

I 

MR. CHAIRlVIAN: Your point of 
order is that if the Minister has not 
Informed .... 

SHRI ATAL BIHARl VAJPAYEE 
He should have informed you before 
5 O'Clock. I do not know if you have 
received any communication !rom the 
Minister. 

MR. CHAIRMAN: I am i·nformed 
t1-}at the Minister has informed the 
Speaker. Your point of order is that 
the Minister should have informed 
the Speaker, is it not? What is ycur 
point of order? 

SHRI ATAL BIHARI VAJPAYEE: 
~'i)ld you receive f!ny comrnu!"lknticn 
before 5 O'Clock? 

MR. CHAIRMAN: I am told that a 
communication has been received in 
the oUke of the Speaker. 

SHRI ATAL BIHARI VAJPAYEE: 
Who told you? The p0sition is not 
cleClr. You cannot defend the Minls-

,ic>:-- on this point. This is a serious 
matter. 

MR. CHAIRMAN· May I say that 
h~re the Chairman' or the Deputy-
Speaker or the Speaker are not sit-

I
ting continuously? and if the iwnfor-
tnation is received by the Secretariat 
and if'1 am informed by the Secretary 
1~at t~at kind of information has been 
received, I can pAss it On to the House. 
That is what exactly I am doing. I 
am not defendiag the Government or 

anybody here. Please, do not misun-
derstand. 

SHRI KRISHNA CHANDRA HAL-
DER: I am on a point of order. You 
said that you were informed by the 
Secretariat that the Minister had in-
formed. But you said that after 5. 
My point of order is, now it is seven 
minutes past five. According to the 
rules and custom he has to take the , 
permission of the HOuse so that he 
may reach .... 

MR. CHAIRMAN: Are you refer': 
ring to any rule? I will abide by the 
rules. But show me the rule. 

Even before 5 O'clock, I had in-
formed the House that probably the 
statement has not come and- that lve 
may take it up at 5.30. Now the state-
ment has come. I was informed by 
the Legislature Secretariat jhat the 
hone Minister's office and department 
had informed that they were trans-
I ati.ng that statement into Hindi and 
probably because of that. they took 
sometime. It is not a question of 
defending anybody. Now, the state-
ment is here, the hOD. Minlstcr is 
here. 

SHRI JYOTIRMOY BOSU: I want 
to say something on the procedure. 

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS' (SHRl P. 
SHIV SHANKAR) rose. 

MR. CHAIRMAN: I will pHow the 
hon. Minister to say somethin~, after 
Mr. Bosu says what he wants to say 
within a mi.nute. 

SHRI JYOTIRMOY BOSU: As far 
as the laying of paJ!ers are concerned, 
the Minister can write to the Speaker 
and obtain his permission so that 
somebody else can do it. But as far as 
replying to questions are concerned.: 

MR. CHAIRMAN: Are you on a 
point of order? 

SHRI JYOTlRMOY BOSU: Please, 
do il'lot interrupt me so much. The 
question is ..... (Irtterruptio1'ls) 
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SHRl K. LAltKAPP A (Tulftkur) : 
Let hbn quote the rule. Under wllat 
rule is he holding the floor? (Inter. 
niptiOft.a ) 

SBBI JYOTIBMOY BOSU: If they 
wanted to shift the call attention mo. 
tion to 5.30 p.m., it was to be con-
veyed to the Chair, whose duty it was 
to take the sense of the House and 
inform the House in adv8llce that the 
call attention motion would be taken 
up at 5.30 and not at 5 O'clock. The 
Minister is late by seven minutes, it 
is a clear case of contempt. Nothing 
more I want to say. 

MR. CHAIRMAN: It is not a point 
·of order. 

8HRI P. SHIV SHANKAR rose 

MR. CHARMAN: Do you waot to 
say something on this Or shall I a~k 

the member concerned to call the 
.attention? 

SHRI P. SHIV SHANKAR: I would 
like to say something on this. Mr. 
Chairman, Sir, it was decided at 
11 O'clock that the call attention 
motion would be taken up at 5 
O'clock. After that, I had been try" 
ing to get the papers so that I could 
prepare the statement and after pre-
paring the statement, I had to ,et it 
translated into Hindi. I was trying 
my best to see that I am ready with 
the .... (l11.terntpti0n8) I had been 
trying my level best to see that the 
Hindi translation is also ready by 
5 O'clock. But it has taken a little 
time and I had to seek the permission 
Of the Speaker that the matter may 
be taken up at 5.30 instead of 5. It is 
none Of my intention to slur this hone 
House or any of the members., ... 

SHRI JYOTIRMOY BOSU: The 
Rouse had to be informed. 

SHRI P. SHIV SHANKAR: If riny-
-body has felt slurred, I am really very 
ttOrry for it. Sy virtue of all these 
-circumstances, it has been delayed and 
I am conJ'ldent that by a.so, I will be 

before you so that this caU" -attentioo 
motion could be taken up. 

SHRI R. L. BHATIA: On a :JOint 
of order. You have not given me any 
o.rder. Can I contInue my ~? 

MR. CHAIRMAN: I think, the 
members would like to have some 
ti,me for studying the statement and 
they would like to continue with this 
at 5.30 P.M. if the House 10 desires. 
(I n te TTU ptions) 

DR. SUBRAMANIAM SWAMY: No, 
Sir. We appreciate the Minister's 
humility in saying what he said. But 
this item is before the House. The 
Agenda is before the House. The 
Agenda says, 5 O'Clock. Unless you 
inform us in advance that this Agenda 
is going to be changed, you have 
no right to change it. 

, 
MR. CHAmMAN: I had informed 

the House before 5 O'Clock that this 
would take some time. I am not in-
sisting on that kind of formality. It 
is none of my business to protect any-
body here. But to facilitate the mem-
bers to get Hindi version Of the state-
ment, I was told, some time was re-
quired. Weare more interested. 'in 
getting the statement rather than 
discussing this thing in this 'nanner. 
So, we will take it up at 5.30 p.rn, 
Shri R. L. Bhatia to continue his 
speech on tlte Finance But 

SHRI R. L. BHATIA: Sir, I was 
explaining the new strategy of the 
Finance Minister in this regard .... 
(1nteN"tLptions) 

SHRI K. P. UNNIKRISHNAN 
(Badagara): You cannot do that. It is 
a different issue. You cannot quietly 
change it. It has never been done in 
this House. W'"e 'shall not be a party 
to it. 

SHRI EDUARDO FALmRO (Mor-
mugao)! On a point of order, Sir. It 
has been the constant practice of this· 
House that Calling Attention notices 
are seleeted on the previous MY and 
the Go"f'eftlment is informed on the 
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previous-day what CtMijn, Att.entj.qn 
Notices are taken, up on the next day. 
It is In. very exceptional cases that a 
Calling Attention is selected on O"Oie 
same day ,and taken up tor discussion 
on the same day~ Even when a Call-
ing Attention is selected on the day 
on which it is taken up, it is the 
ruling Of the Speaker. the precedent 
<>f this House and also it is laid down 
in Kaul and Shakdher that a Calling 
AttentiOn is taken up at the end of 
the day, that is, at 6 O'Clock. What I 
would ]ike to submit is that it is in 
the interest not merely of the Govern-
ment but of this House for the proper 
<conduct of the business of the House 
and the precedent to be followed. In 
future, this tYPe Of timingS may not 
be given lor a Calling Attention. If a 
matter is very extraordinary. let it be 
taken up at the eRd of the day. that is. 
at e O'Clock .... (Internc.pticms) 

SHRI HARlKESH BAHADUR: Is it 
a point of order? Under what rUle is 
it! 

MR. CHAIRMAN: You cannot ques-
tion me. I will decide whether it 1S a 
point or order Or not. 

SHRI HARIKESH BAHADUR: I 
I am on a point ot order, under rule 
376. 

MR. CHAIRMAN: I will hear your 
'POint of order only after hearing him. 

SlIBI HARIKESH BAHADt1R: 
Under what rule is he raising the 
J)oint of order? 

MR. CHAIRMAN: Mr. Faleiro 
I will take his seat please. 

Now, points of order are raised with 
respect to rules and conventions. 
Please be clear in your minds that 
pOints of order are not raised only 
With respect to rules but they relate 

, to conventions also. 

,. Now, Mr. Faleiro. 
I 

SHRr -=DUARDO FALEIBO: In 
the first portion, I haVe referred to 
What is expressly laid down: I donct 

have the book with me, here, but it 
is' e&presaly laid down in Vol. I of. 
Kaul and Shakdher, in the 2ni1 Edi-
tion. ~ 

The second aspect, on Rule 197, is 
this. Rule 197 says: 

CIA member may, with the PIe-
vious permission of the Speaker, 
call the attention of a Minister to 
any matter of urgent public im-
portance" 

Now, this gentleman, Mr. Srivastava, 
was to retire on the 30th. He has 
retired now only to give a handle to 
the situation. This tYPe of a calling 
attention motion is not worlfty of 
accommodation. (Interrupti0'n8) 

MR. CHAIRMAN: I will give you 
time. 

What Mr. Faleiro is saying may be 
a point of order or may not be a 
point of order: I am not gi-.nng any 
decision on that. 

Now, have you to say something 
here, Mr. Stephen? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
My point is that the Opposition are 
pleading as if something set down in 
the List of Business is absolutely in-
variable. That is the basis on which 
they are pleading. But Parliament is 
not conducted. that way; the rule does 
not stipulate that way_ The relevant 
rule is that the Speaker has got the 
authority to vary the timing and to 
take it up at such time as the Speaker 
stipulates. 

• 
MR. CHAIRMAN: Exactly. 

• SHRI C. M-4fSTEPHEN: Rul~ 25 
seys: 

"On days allotted for the transac-
tion of Government blIainess, such 
business shall have precedence!' 

SHRI JYOTIRMOY BOSU: It i. not 
Government's business. 
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SHlU c. 14. STEPHEN: It ia not 
Government's business, but it covers 
that. 

The proviso says: 
'~ovided that such order of busi-

ness shall not be varied on the day 
that busness is set down for dispo-

sal unless the Speaker is satisfied 
that there is sufficient ground for 

such variation .. " 

My submission is that it is set down, 
but a situation can arise when, if it 
cannot be taken up at a particular 
hour, it has got to be changed. It 
can be cba.nged to another hour; it 
can be changed to another day. The 
setting of business is according to t!'le 
directions of the Speaker, clnd Inhe-
rently the Speaker has got ~.he juris-
diction to vary the setting of the 
timings. Therefore, t!1e proviso has 
set down here what is applicable to 
what is known as Government busi-
ness and that sort of thing: it 15 appli-
cable everywhere else also. My ~ub
mission IS that the Speaker :r. as got 
the inherent jurisdiction to ordeL1 that 
a particular procedure which is set 
down can be varied. When the Sp€'a-
ker is satisfied that this statement 
cannot be given exactly at five 
O'Clock the Speaker can direct, ion 
this particular case. because the HIndi 
translation is also going to come} t~at 
it may be taken up at 5.30. The La\V' 
Minister has submitted to you that he 
has made a representation to the 
Speaker and the Speaker has given 
the permIssIon. Therefore, to make 
a mountain out cf a mOlehill is 
not correct. It is not as if you 
do not have the jurisdiction to 
do that.. The Speaker not being 
in the Chamber, the moment you are 
sitting there, you are the Speaker, 
and you can give perljjssion that the 
matter may be taken trp at 5.30 You 
have given permission that the matter 
may be taken up at 5.30. The matter 
may be treated as closed. which IS 
according to the rules, Sir. (Inter-
ruptions). '" ~ ~""": (~) 
~~CfiT~t ... 

'''i~'' """" ! Ii'N ~ 8I'N 'fiT '4t 1f-~ I 
MR. CHAIRMAN: I will hear yo~ 

point of order. · 

SHRI JYOTIRMOY BOSU: We will 
cooperate with you. You want time; 
we will cooperate with you, with more-
pOInts of order. 

SHRI G. M. BANATWALLA: And 
you can give your ruling just before 
5.301 

MR. CHAIRMAN: What the Hon .. 
Minister has said here is in accord-
ance with the rules and conventlons. 
Moreover, I will read out froDl Rule 
197 which says: 

"A member maY"i with thE' pre-
vious permission of the Speaker t 
ca 11 the attention Of a Minister to 
any matter of urgent public impor-
tance and the Minister may make a 
brIef statement or ask for time to 
make a statement at a la'~r hour 
Or date." 

So, It 1<; explicitly provIded in the 
rul(}s. Now, I will hear Mr Jyotirmoy 
Bosu. 

SHRI JyOTIRMOY BOSU: Mr 
Faleiro has cited certaIn Instances. I 
can point out that ther~ have been 
numerous instances when not only we 
have had Call Attenticns in the after-
noon but we had even two Call-Atten-
tions. 

MR. CIIAIRMAN: I have read out 
the rules. 

SHRI JYOTIRMOY BOSU: The 
Minister had agreed. That is how the 
Speaker had listed that business to be 
transacted On tne floor of the House 
at 5.00 p tn. If the Minister wanted 
more tIme, certainly he was within his 
powers to ask for time and the Chair 
was within its powers tc grant the .. 
time. The only obligation the Chair ihaS 
is to tell the Honse prior to 5.00 p.m. 
that such and such business will be 
taken up at such and such time and 
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not infomt the HQuse just when the 
Minl.ter stands up_ (Intef'ry.ptionB) The 
Law Minister showed his face .... 

MR. CH'AIRMAN: That is not a point 
of order. 

SHRI JYOTIRl\1:0i' JlOSU: .... and 
requested, 'Please give me some more 
time\ all.fi then he disappeared. 

MR. CHAIRMAN: There is no point 
ot order. What Mr. Jyotirmoy Bosu 
has said is partly correct. The hon. 
Speaker or the Presiding Officer or the 
Presiding Member here has the 
authority to clylnge the time-and that 
was shown by Mr. Stephen-according 
to rules, according tel conventions and 
according to the residuary powers avail-
able. Partly I agree with Mr. Jyotirmoy 
Bosu that the Douse should be inform-
ed. It is not that the Presiding Officer 
has no right. The Presiding Officer has 
the right, the inherent right and the 
right given by t'he rules to change th~ 
time. But what is required and which 
would be in conscnance with the dignity 
of the House is to inform the House 
that this is done. I think, in this case, 
before 5.00 p.m.. the House was in-
formed. 

DR. SUBRAMANIAM SWAMY: SIr, 
I draw your atten.tion to Rule 31 (1) and 
Direction 2. 

Rule 31 (1) says: 

·'A list of Ibusiness for the day 
shall be prepared by the Secretary-
General and a copy thereof shall be 
made available for the use of every 
member." 

A list of husiness has been prepared 
and submitted to us. 

Direction 2 tells us about the relative 
precedenc~ of different classes of busi. 
ness: it says that: "unless the Speaker 
otherwise directs on any particular 
occasion, the relative precedence of the 
classes of business before the House 
specit1ed below .... " etc. Nt'tw, the 
Speaker did not direct otherwise; after 
haYing directed that the Call Attention 
OODles at 5 p.m. there has been no 
1711 LS-14. 

"further direction. This is a HOUle of 
Parliament and not a bazaar that can 
be closed. o~ opened at eny time. We 
haVe P'l"liamentary Con;unitte.. we 
have important meetioas to attend to, 
and when you say '5 p.m.', we have 80 
scheduled our appointments for being 
here at this time. The ;aouae should 
ha ve been told well in advan.ce, aua 
the Speaker has not don~ fOe You 
should have started the business at 
5.00 p.m. (Interruptions) 

MR. CHAIRMAN: I have replied to 
the pomt you have raised here while 
replying to the point raised by ~r. 
JyC'tirrnoy Bosu. I have said that the 
Presiding Officer has the inherent power 
or the jurisdiction to change the time 
if it is necessary to make it convenient 
for all the Members in the House to 
carryon with the business. What is 
required here is that the House shou,ld 
be kept informed before time. 

SHRI K. P. UNNIKRISHNAN: Sir, I 
want a clarification. A little while 
ago, Mr. Parulekar called the attention 
c;f the Minister concerned. Has it gone 
on record or have you expunged it? 
Where are we now, I would like to 
know. 

MR. CHAIRMAN: Are yoU raiSing a 
pOint ot order or are you asking what 
is the record? 

SHRI K. P. UNNIKRISHNAN: Have 
you expunged whatever Mr. Parulekar 
said or has it gone on record? 
(Interruptions). 

AN HON. MEMBER: The Minister 
has come. 

SHRI JYOTIRMOY BOSU: Let the 
copies of statement be distributed to 
the Members for putting questiolll. 

SHRr HARIKESH BAHADUR: Every 
minute of Parliament costs Rs. 900 and 
Government has wasted 15 x 900 rupees 
of the country. 

.M.ll CHAIRMAN: It is not a point 
of order •. 
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MR. CHAIRMAN: Mr. Parulekar. 

SHRI BAPUSAHEB PARULEKAR-
~e. 

1'.28 hra. 

ARREST AND CONVICTION OF 
MEMBER 

MR. CHAIRMAN: Just a minute, 
Mr. Parulekar. Before you speak, I 
have certain. announcements to make. 
One announcement i~: 

'I bave to inform the lIouse that 
the lo11owinR wireless meSS8ae dated 

Justice Srl"CUtat.'4 
Of AllAhAbad High Cou'1 (CA) 

25th July, 1980, from tne City Magist-
rate, Etawah (U.P.) addressed to the 
Speaker, Lok Sabha, has been Teceived: 

"I have the honour to inform y~u 
that Sbri Ram Singh Shaky a, M.P., 
ot. Etawah District, was tried on 
25-7-80 in my Court before me on 
a charge of contempt of my Court, 
Allahabad for obstructing in the 
discharge of duties, by laising slo-
gans etc.. in connection with Bagh-
pat agitation. On 25-'1-80, niter a 
trial lasting today, I found him 
guilty of offences U/S 228 IPC, read 
with Section 345, Cr.P.e" and sen-
tenced him to pay a fine of Rs. 50, 
and, in efault, of payment of fine, 
to undergo simple imprisonment for 
7 days. The aforesaid M.P. did not 
pay fine and as such he had been 
sent to Central Jail, Fatehgarh. to 
undergo S.l., for want of accom-
modation in District Jail, Etawah', 

iii 

RESIGNATION BY MEMBEat 

MR. CHAIRMAN: There is second 
announcement. I have to intonn the 
House that to-day the Speaker received 
a letter from Shri Visbwanath Pratap 
Singh, an elected Member of Lok Sabha 
from Allahabad Constituency of Uttar 
Pradesh resigning his seat in Lok 
Sabha. He has accepted the resigna-
tion from 28th July, 1980. 

» 

17.3t bra. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBUC IMPORTANCE 

REPORTED RESIGNATION OF JUSTICE 
RAMESH CHANDRA SRIVASTAVA OF 
ALLAHABAD HIGH COURT. 

SHRI BAPUSAHED PABULJPCAR, 
(Ratnagiri): Sir, I call ~the a'ttention of 
tbe Minister of Law, Justice and Com-
pany Affairs, to the following mat~r 
ot. ureent public importance and reque.t 


